-~

- gone through the rules.
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The practice

.ang the conventions are also clear.
:But I do not want to enter into an
.argument with you and spend more

_time of the House.

I would request

~ You to be extremely brief,

et fog 72 @y ¢ w9 gy
Far fsg o fyaz, qF fase

IaaATEAA  (STo THF m'm) :

w5 fage & @ifsg

it forg = mr: STF E, WTOET
TET AT AHATT

2

JTAAERA (FTo TH® AHIAT)
%9 WX MY agw wd wifed i

ot frg =y : g foy & =g

- grar? ag aw feema g 5 wmy

¥ AR s fawe 2 fea ag o1 &

vg\‘g AT g 1 # Al A

Faassae (:e.-ro THE TEAL)

.3 g

The questjon is:

" Essential

PAPERS

“That the Bill be returned.”
The motion was adopted.

THE VICE-CHAIRMAN
RAFIQ ZAKARIA):
Minister
copy of the Government of Assam
Notifications.

(DR
N ow, the Home

—

LAIp ON THE TABLYE -
conbd,

Notification of the Government of
. Assam Politica] (A) Department and
related papers. et

SHRI YO-GENDRA MAKWANA:
Sir, 1 beg to lay on the Table, Under
sub-section (2) of section 2 of the
Services Maintenance

1567 RS—I12.
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(Assam) Act, 1980 ag amendeg by the
Essential Services Maintenance Act,
1981 4 copy each (in English and
Hindi) of the following Notjfications
of the Government of Assam (Politi-
cal (A) Department), together with
a statement explaining the reasons
for delay in laying the Notifica-
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tions: —

(i) Notification No, PLA. 334/80/
220 dateq the 10th April, 1981 de-
claring certain services in connec-
tion with the production, supply
and distribution of water and ele-
ctricity including the xervices
under the Assam State Electricity
Boarq constituted under the Ele-
ciricity Supply Act, 1948 to be
essential services within the State
of Assam for the purpose of the
Essential Services Maintenance
(Assam) Act, 1980.

- (ii) Notification No. PLA. 583/
81/10 dated the 14th August, 1981,
modifying the Notification mention-
ed at (i) above.

[Placed in Library, See No. Lt-

8261/81 for (i) ang (ii)].

———

THE ALIGARH MUSLIM UNIVER.

SITY AMENDMENT) BILL, 1981

THE MINISTER OF STATE IN THE

MINISTRIES OF EDUCATION AND
SOCIAL WELFARE
SHEILA KAUL): Sir, I beg to move:

(SHRIMATI

“That the Bill further to amend
the Aligarh Muslim UmverSIty Act,
1920, as passed by the Lok Sabha,
be taken into consideration”

Sir. before the House proceeds with

the discussion on the Bill, T seek your
indulgence and that of the House to
say a few words on it. 1, -

Sir, the measure which is before the
HOUse and which we are going to

consider today is one of momentous

significance. I wish to recall that our
party, in its election manifesto of 1980,
gave a pledge that the minority char-
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[Shrimati Sheila Kaul]

acter of the Aligarh Muslim Univer-
sity would be assured,

(Mr. Deputy Chairmap in the Chair)

It is this pledge that we are seek-
ing to redeem today. It was a pledge
that we gave to our Muslim brethren.
The enactment of the Aligarh Muslim
University Act, 1920 was an important
landmark in the development of
modern education of the Muslim of
India. However, it wag not the point
at which the histary of the Aligarh
Muslim University started. As far
back as 1870, Sir, Sir Syed Ahmad
Khan realised that modern education
was the only meang for the removal
of the backwardness of the Muslim
community in India, At his initiative,
a Committee to devise ways and
means ror the educational regenera-
tion of the Muslimg was set up. Two
years later. Sir, g Society called  the
Muhammadan Anglo-Oriental College
Fund started functioning. One of the
steps taken by the*Society was o cpen
a school in 1973, Three years later,
Sir, it became a high school and, in
1977, the foundation-stone for the
establishment of a_college was laid.
Sir Syed Ahmad Khan died in 1880.
But the idea of establishing a univer-
sity gathered strength even after his
death, The Muslim University Foun-
dation Committee haq started collect-
ing fundg for setting up the Univer-
sity. The MAO College. Aligarh had,
by that time, grown into a leading
centre for the education of the Mus-
lims. After prolonged discussions ex-
tending over six years between the
Government of India and the repre-
sentatlves of the Muslim University
Foundation Committee, the Aligarh
Muslim University Act, with the
Muhammadan Anglo-Oriental College
as its nucleus, was passed in 1920,
Sir, the 1920 enactment was the reali-
sation of the long-cherished ideals of
the Muslims of India and it was their
dream that found expression in the
establishrent of thig University and
a substartial part of the properties
and fundt which went into its making
was algg confributed by them,

[ RAJYA SABHA ]
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8ir these are the facts of history
which we must recognise and acknow-
ledge. For quite some time, the
Muslimg of India have been express-
ing concern that the law governing
the Aligarh Muslim University does
not recognise or acknowledge these
historical facts, Thnere hag been a
unanimous demand voiced by the
Muslims of India that the Aligarh
Muslim University Act, as it stands
today, should make provision for the
acknowledgment of this fact. This
demand has the support of all sectiong
of the country including all the poli-
tical parties. .

Sir, the, Aligarh Muslim University
today is one of our largest residential
Universities, Tt is a composite institu-
tion offering education from the
nursery stage to the highest level of
research. The courses offered by the
University cover gll the major dis-
ciplines—engineering, technolegy,
medicine, sciences, social gciences and
humanities. The University has over
17,000 students and mnearly 1,000
teachers, It represent as m complex
and diverse system of education that
ig progressive and modern.

Sir, the type and scope of the
amendments to be made to the Ali-
garh Muslim University Act have been
under .discussion during the past few
years. There have been detailed dis-
cussions with al] shades of opinion on
the nature of amendments to be made,
During these discussions, a certain
consensus was reached gn the basis of
which we have brought forward the
present amending Bill. 'q %

' 1

Against this background, Sir, I wish
to briefly, outling the main changes
that we are making in the Aligarh
Muslim University Act. The acknow-_
ledgment of the historical reality that ™
the initial establishment of the Uni-
versity was no* by the Gavernment
but by the Muslimg of India, is reflect-
ed in the amendment proposed to the
Title and the Preamble to the Act.
We also propose to amend the defini-
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4< tion of the expression ‘University in

the Act to make it beyond any
shadow of doubt that the University
was the educational institution of their
choice established by the Muslim of
India. These two vital amendments
seek to resiore the original character
of the University. Having dane this,
we thought it would be necessary to
build into the Act a provision which
would enable the University to pro-
mote especially the educational and
cultura] advancement of the Mus-
lims of this country, Sir, at
this stage, I though I must re-
assure the House that the amend-
mentg proposed in the Bill do
not in any way, compromise the
gsecular and national character of the
Aligarh Musli;m University. There
are a few more changes. In response
to the demand made by the Muslims,
we are making a provision to restore
to the Court of the University its
power for supreme governance, Ac-
ceptance of thig demand has necessi-
tated a few meore changes in the
structure, pattern of governance and
the composition of varioug authorities
of the University. I am sure that all
these detailsy will be discussed and
considered by the House.

The provisions of the Amending Bill
now before the House, I am sure, will
fulfil the aspirations of our Muslim
brethren, Our response to their
demand has been positive and the
proposals that we are placing before
the House for considertion, have a
broad measure of acceptance from all
section. Lf i my hope that this sup-
port and acceptance will be reflected
during the consideration of the Amen-
ding Bill by thig House.

With these words, Sir, I seek yaur
permission to move that the Aligarh
Muslim Umiversity (Amendment) Bill,
1981, as passed by the Lok Sabha, be
taken into consideration,

MR. DEPUTY CHAIRMAN: There
is one amendment by Shri S. C. Jha,

SHRI SHIVA CHANDRA JHA

‘ (Bihar): Sir, T beg to move:

“That the Bill further to amend-
the Aligarh Muslim University Act,

[24 DEC, 1981]
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1920, be referred to a Select Com-
mittee of the Rajya Sabha consist-
ing of the following members. name

ly: :
1. Shri Shridhar Wasudec Dhabe.
2, shri R. R. Morarka;
3. Shri Harekrushna Mallick;
4. Shri Biswa Goswami;
5: Shri Harj Shankar Dhabhra,
6. shri Hukmdeo Narayan Yadav;
7. shri R. Ramkrishnan;
8. Shri V. Gaopalsamy; .
9. Prof. Sourendra Bhattacharjee.
10. Shri G. C. Bhattacharya;
11. Shri Shiva Chandra Jha;
with instructions to repart by the last

day of the next Session.of the Rajya
Sabha,”

The questions were proposed,

siimefl  weftar gam (fsETe) o
svawnfa #g<a, qat ogd § wudy
@ FEHEA B WOA T § WK
oAt arEt F1 T & el qarean
3AT WIgd! g | TF AT AFwal
A T W wiosT W1 ArEr W91
TGN FAFAT FATHEET] ¥ SOHT WS
woR Ul fEUT | ag gatear, sar
# wur 5 wdaus & 971 78 faw
qgaaral 1§ qdTeET wgl qT
afer & gwmdr gfF @ 7% &
g WA FHA FT {ATAST 97
f& wrefg wfeerw afvatag argAifedt
Faey, wieaad: few@r &1 99|
AT ST | HE GE g A E( E
ots ag fam =it war fF s sEEar
& 7g aTg @ 49T § H WG gAR
grew ¥ zrar g aifs gw A1 gEdr
qre w1 HIX I faw wae qq wA|
afFT gw I AW FT WW Y
are WO & Wiy qF ey
fag o a1 AR ;gT w1 [ &
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L [Aradt s gA™H]

[

gl T FgAT & wfaw #RF
39 T@ #T vF faq Farar 1A
Tox a1 ¥ I ar FT fxav gqr

Afwa aafpeadl & o7 ag fawr
5 P.M: @& AT § aFAT AL A1F AT

ZzwE AT FF QU F Qg
© oot Y | AaAr | SIUEI, A IAR
®g #1, ITHT #weAT 71, wifa faey
gy #7ifR e ag faa agr @
qrF g1 ST @ ] ~

PR

gas ara & A7 wEAT Iy
g o ot oy med wemar fr oav
|93 ugaz & atgy ¥ 39 gfrafad
FT FIAT AT F ZqAT AAX F A0
IEA Iq AT FqwE™ A
?gy gu 3@ qfmafady wv gwma
9 AAN F AEAAAE FT qIFT
fegsr g1 ar 1 arm ¥ daw
# O3 ar v gAs adfgaat )
AT FH F far IFiv T@
gfrafaar =1 svaw fear o gaar
st fegae qi, 9 wady gar-
fgaa 9t | aeT ywag @ @ FT
g fF =72 aqgma & faar o< ag
AR GUF 9T AT AT T AT
1 Iq6T (5T a7 98 F2q  waAv |
g qAT w1 Atg § 5 oW i R
TAHT GAFY &1 FIqOT F;T AT g9
FT a4 T FgMfE@T FEe 4T,
fae o1, vadr awe Her faar

7 X qg Fgm agd g fw
ggafcrs &1 garr wrzy § oS
ET g IIF AT § AW 9B TR
& 4ft qag iy § .1 Apfan F
qAR F AW S @wa¥ § sg¥ wdr
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FHT AT AT & 1 WY AT §
fs marg & gfean gfrafeer amd
w$ WM gareg § feeg gfrated
Tt T | wAre qfem gfafest
T qaxg ag 7ol g f& =gl 7%
fod Agaaat & a4 qE@m W
gry § W qeufeaw gwA agf
@ aFY & | T qqF § FARg
farg gfrafudl =1 a8 wama «df
fr agt o7 faq g & adm &«
arva g, wefeg adl 07 awy &
¥zafm &1 wads 91 a8 R §
f& 3T TR A I[ @ IV ATAT
¥ fF 98 AT Awgd W GH F
gatfas #aY Aagd FT AT FL
aerg Aftaw gfrafeel qawr a9
2, sareg farg afrataet ot aga
g war & sdr § 5 oo
qfeqn gfmafedy ® aga & feg
grfaaged § WIT g3 ¥ WRET
AT e o foeg &1 qar @
gar@ firg afrafadt & 1 g
gafagr a1 fFar wsg® & g
ar e foed & arg ar f5e) ao%
F gy AIg AT TFT AAT § 1| 7T
g7 qag1 9 gy a9 § 97 A
g oy & @ gA Ifratadts 51 A
FIC AT @ &1 IT-wa w7 @
g §7? fgre & gfrafadts & ar
iy o7 Bge AT wWH O
qrene A @A 1 Afww 69fw
g gfwafazise q¢v &, sufaa zasr
A IHNT G AT F 1 SR
g @ & 3w g 5 a2 i as
e g Tar § + 48 gfrafaet ga
ga¥ ST )

T aaT ® 9 T gosy
gaowg feamr =@ g\ @ @
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¥ 1T 7@ -

“ “University” meang the educa-
tional institution of their chaice
established by the Muslims of India,
which originated as the Muham-
madan Anglo-Oriental College, Ali-
garh, and which was subsequently
incorporated as the Aligarh Muslim
Universities,”

ag q Fatfwr s@ & | 98
wqy wesr fFar & | F@F0 ag 9%
T fear & 1 ga<r aw@ Ay FE

-

“to promote especially the educa-
tional and cultural advancement of
the Muslims of India.”

7g A mewr g § 1 aEd

qrq AT TGy & fomm

. - 2 “Provided that nothing in this

B

- section shall be deemed to prevent

religious instruction being given in
the manner prescribed by the Ordi-
nances tg those who have consented

©+ to receive it”

ait fadt ad sw afrafedt &

e 9ga ff  IARC AN Fqw

W & wifaw & g

q&F @17 & ag off wgar st
g f7 ag <t =N forg w°x @ ofF
gasdre g A fugd g wgr @

- & R zasr ¥ S ¥ qrw qer
9, IR # oA v AR
= AT M A gEAr AArS FE & !

g o faw a1 swwarw www §

AR gy fow & gewAr A@E |

fae qaamta & adf, [0 qow TR

_ ®AN@ I R | afew 5§ A
g WA FEr oW Aler e
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A1 nFT <@, e o, 9, st
A& gEx F87 8, 8W Ww AN
Ffadz & g e wfaee §
AT wdf aga S T g 4@
e & 1 AWEr qrEf 39 qwd
gwRa ¥ 1 oamy frw fegmn
¥ WX ag AR queEgA gt
AT ggEr @y fawEr arq wg @
¥ TN ¥ IEIET T EFTT, - THEY
gl gur § | e fedr g oan
g1 A mEmar afer sk gw
Ty § B owg faw ww gt sig
M Sl ¥ A qg wA W & ad
a wff 7 AT T W ST @
R AF |
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gF qoErs # AT A g fa
wgl #1E ¥ AMA feET AW amwHE
¥t fegsteewa fear & =ef gfivafed
F ww S ag faar & gafad
Tgl 9T St w@re & gfaatadr av
gawt A agr X feaseewa fraat
Iz 1

TF q=a7 AT HT SIS f7Ar|
a8 & AT A AT AT Fr A
gH AWl & gaar. | (FWegiw) .
I ufeaw s ag@ ¢ § W #
Ay #3 W § Y A AW
g ar fgeg, ot oY @ 1 W AR
F AT &, WA 0 I W g
@ awdr 1 faeg ol & Wy
q@autT  Wwa g0 §9 5wl
ATaT gF fawar =fgq o -

A A () feg T
afers §aEes 78 gAr =fgq. .
(smmgta)... o

sitdt weitey TR fog W
afery # #r€ &% Ag AT ARy
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[shwel ot TTR] L

sigt a@ qefafrdas @1 ara &
JOF! W gEE FIAT AAMEY, qwErT
WA =fgg, a3 W oA ay §
%9 fad # q& F€ €90 q97 I9
adf ol &\ & gwma § feag faw
qFe g, feagra aga aver g
F AGFT WX AGHT &R FT

gfeam w3 3@ 1 @ qia W

g W oF A R QI qGq
zr ¢ 5 & war 7@ fF ;|
fgq S WIS 91y g1 1Y, Fq9F S
fox gad sreeqmA g 1 ag Ad
grar =fge

ot Smawmfe : QT &Y A
wq fa@ qra & AT

st Wt WA (afr=d
M) @ I gAT AT |
t oyawafa @ 99 F1 Bifs |

Sl AT AW TE AN
# 7@ T A9 A HY A gw qgarg
gels & 1% qar a@ g o

SHRI PILOO MODY: Are you as-
suring on hehalf of the Government?.

MR, DEPUTY CHAIRMAN: I can
do on behalf of the House.

SHRI NARASINGHA PRASAD
NANDA (Orissa): Mr. Piloo Mody, he
is assuring on behalf of the Govern-
ment. What else is he doing?

MR, DEPUTY CHAIRMAN: Don't
take like that.

SHRI PILOO MODY: Pasg it quick-
ly before they change their mind or
there is manipulation, on op the other,

st Wt W . mEg
gfrafadt & @ o wiemad  qrafes
W A g Aww ar, A
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Aigarey waT o wfET gaa, q¥
& &Y <@l @ | gd @ fEad
gata @ai ¥ faegiy @ 7= A
gga 39 fear 1 & AT wgE
AIHT 4TET 99 7 A3 §C ATAT
FIT W wIr § AR § woar #R
qd grEf F E & A fEm
qfFar #3r F& § |

ST

ot grawwafa : 0F AT g
ST WA W7 39 G FT &A@ @T

arfs g faa sisgr ovg g S99 )
arw AfEd fga & g !
SHRI N. K. P, SALVE (Mahara-

shtra): Sir, I rise to support this
measure very warmly. And I could
not agree more with Mrs. Sheila Kaul
when she said that this is a measure
of momentous significance, In fact,
Sir, for reasons I want to advert to
later, I consider that the measure
contemplated by this Bill marks a very
significant watershed. it is a glorious
landmark in the strenuous pursuits of
the nation its crusade to firmly and
truly establish a secular India, I
must congratulate the Education Min-
ister far bringing thigs enactment by
way of the Aligarh Muslim University
(Amendment) Bill.
e .

Sir, in the history of legislation of
the post-independent Indija, there have
been few enactments as would equal
the present measure so far as its sym-
bolic value and so far as its noble
philosophy are concerned. Sir, I hap-
pened to read the judgment of the
Supreme Court in the case of Aziz
Bash and another reported in the
ALR. 1968 Supreme Couvt, 682, In
that judgment, the Supreme Court
decided that the Aligarh Muslim Uni-
versity would not be entitled to the
privileges and to the guarantees and
rights contemplated under article 30
of the Constitution because inter alia
it was not established by the minority
community. I have no doubt in my
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mind as a very humble sludent of
Constitutional Law that whatever may
be the ramifications and the ramifica-
tions have not been happy oecause the
Judgement created very greay appre-
hensions in the minds of the Muslims
of the country that as a result of that
judgement the basic minority charaec-
ter of his great institution is imperill-
€d and is in jeopardy. But ag a humble
student of constitutional law I am un-
" able to find any error of mistake in the
judgement of the Supreme Court.
Therefore, if this is the correct view
of the law and if their reading and
interpretation of the Constitution,
article 30 ig correct then the anly
way, the only manner in which we
could restore the confidence and faith
of the minority community, that to us
gecularism is not merely a sercept, but
in practice we want ta so act is to
show that we all really and truly and
genuinely believe in the pracept of
secularism, this was the only measure,
this wag the only way, we coitlld have
brought about the restoration of confi-
dence in the minority cmmunity.

Sir, the historical background of
this legislation is of quite some im-
portance and it hag relevance and
nexus for us to realise that this mea-
sure is not merelv of a forensic value
or of legal significance, for it is not as
through we want to get rid of an
anachronism, or we want to remedy
an outdated provision, There is some-
thing very much more than this.
This is a measure which proves that
the nobly accepted Preamble of the
Constitution and the philosoply~ of
secularism is not merely a futile
bondage, and it is not a barren ver-
biage and secularism to ug is not
merely a concept in theory but it is a
concept which we very much value,

Sir, the entire articleg in which in-
wvaluable human rights have been
conferred by the founding fathers of
the Constitution, if they were to be
juxtaposed and collated and eritically
examined, one would find that through
all these articles iy enshrined and
entrenched the basic philosophy of
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secularism. Sir, if one were to
evaluate and see, it is one of the cheri.
shed objectiveg of our noble Consti-
tution to assure to al| citizens liberty
of thought, expression, belief, faith
and worship and nothing nurses or
nourishes the human mind to make
it more cultivable and culturable than
the education itself. It clarifieg that
belief, faith and worship builds and
strengthens convictions for greatest
human enterprise.
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Sir, last but not the least, correct
education ang correct perspective
abridges the narrow concepis of bigo-
try and religious intolerance and for
this purpose to be able to ensure that
we are able to provide thig to the
Indian society, article 14 guarantees
equality, article 16 guarantees equ-
ality of opportunity in all matters of
public employment, article 19 guaran.
tees freedom of speech and expression
or to practise any profession or to
carry on any occupation trade or
business subject to reasonable restric-
tions article 25 guarantee freedom of
conscience and free profession and
freedom to profess and propagate re-
ligion, article 26 enshrines the right to
religion to every religious denomina-
tion and to establish and maintain re-
ligious and charitable institutions.
Articleg 29 and 30 are of quite some
significance. They confer educational
nd cultural rights as a tuudamental
right. And, Sir, there used to be one
more article article 31, the right to
property, which was considered to be
as the most obscene of righty to be
enshrined in the fundamental rights.
Fortunately, that has been deleted.

Ag a result of this, Sir, one would
see that it is absolutely essenfial and
necessary to enure that the values of
secularism are not only shown in
practice but there is confidence of the
minorities, especially the religious
minorities, in the fact that the nation
as such stands for seclarism and,
therefore, when thig judgment came,
the judgement was called upon to in-
terpret the ambit and scove of article
30, which provided a right {0 min-
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ority community, linguistic and

religious, to establish and administer
educational institutions of their
choice. The Supreme Court was cal-
led upon to determine in 5 writ pet-
itions which had benn filed and in &

- writ petitions they had challenged the

Constitutionality of the Aligarh Muslim

- Unjversity (Amendment) Act of 1951

and 1965, and in those writ petitions
where the Constitutionality of the
amendment was challenged, the Sup-
reme Court considered ambit of
section 30 and it came to the con-
clusion on evaluation of the
fact that the words ‘establish and
administer’ should be read conjunc-
tively and if they are read conjunc-
tively, then Aligarh Muslim Univer-
sity was not established by the minor.

ity, and, therefore, it could ndét be
entitleg to protection of article 30.
There gre only 3 or 4 lnes and I

shall read them, because this is of
great importance so far as I am con-
cerned. When this judgment is right,
when thig judgment is otherwise cor-
rect, this country has not remined
silent to ensure the valueg of secul-
rism and this measure has come
about. However right the judgment
may be, there are other ways by
which we can restore and by right
process that is being restored. 1
would read the judgment of the Sup-
-reme Court on page 672:

-~ . "The answer to our mind ag to

- who established the Aligarh Mus-
lim University is clear and that is
that it wag Central legislature bv
enacting 1920 Act that ostablished
the said University. As we have
.said already, the Muslim minority
could not establish a university
whose degrees were bound to be
recognised by Government as pro-
vided by section 6 of 1920 Act.
That -one .circumstance along with
the fact that without the 1920 Act
the University in the form that it
has, could not come into existence
showg clearly that the Aligarh
University when it came into ex-
istence in 1920 was established by
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the Central legislature by 1920 Act.
It may be that the 1920 Act was
passed as a result of the efforts of
Muslim minority but that does not
mean that the Aligarh University
when it came into being under the
1920 Act was established by Muslim
minority.”
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Sir, the Supreme Court expressed
its helplessness while coming to the
conclusion on page 669 that they ob-
serveq that they were only comcerned
with the examination of Constitutiona.
lity; they could not go into the merits
of the matter; they could not go into
the philosophy or the principles and
thig is what the Supreme Court stated
on page 669. s

“It is not our function in the pre-
sent petition to consider the philoso.
phy underlying the amendment made
by 1965 Act; nor do we propose to
g0 into the merits of the amend-
ment made; that we are in the pre-
sent petition concerned only with
Constitutionality of the provisions of
1965 Act. 1If the provisions are Cons.
titutional, they are within the legis-
lative competence of Parliament.”

And if this be the correct x;iew,
which I submit with all humility that
this js the correct view so far as the
facts of the case are concerned, it was
inevitable that this judgment would
be rendered by Supreme Court. And
this judgment dig shake the faith and
confidence of Muslim Minority, It is
that which is sought to be remedied by
these provisions. If one were to see
the Changes which have been brought
about to get over the problems created
by this judgment, they are of quite
some significancé. In the Definition
section to which the hon. Education
Minister has referred, inter alie, it hag
been stated that ‘“University means
the educational institution of their
choice established by the Muslims of
India which originated as the Moham-
medan Anglo-Oriental College Aligarh

-



Fo -

369

and which was subsequently incorpora.

#~ ted as Aligarh Muslim University.”

L 4

;

By making these provisions in the
Act itself, all the disputes have been
set at resy as to who established the
University and, therefore, the min-
ority character which stood in peril or
which was considered to be in jeo-
pardy because of this judgment standg
very substantially remedied wand in
bringing about this remedy there is a
very great sense of tolerance shown
by all those in whose hands destiny of
the country lieg today to make sure
that we are not only....

SHRI PILOO MQDY: Hear, hear.

SHRI N.K. P, SALVE. He also be-
longs to the minority community,

SHRI PILOO MODY:; Hold yourself;
I do not belong to any minority; I own
this country. *

SHRI N.KP. SALVE: Sir, some-
times from the other side this boboo-
nry must come to an end. He said
‘buffoonery’ is unparliamentary; so I
do not use that word Buffonery
should come to an end.

SHRI PILOO MODY: Go ahead. Use
it, Reflects on the user and not on
the. . . . e s '
::}‘r - - T -

SHRI NK.P. SALVE: I am willing
to admit, If I sit inhig company, it is
bad enough, But a human being can
act like that, which he is doing.

All that I am submitting is, Sir, this
is a serioug matter, where an enact-
ment has been brought in, where a
measure has been contemplateq to
make sure that the minority commu-
nity do not fear that the basic policy of
secularism has been put into jeopardy
by a judgement of the Supreme Court.

There js one more section to which
I would like to refer, which i con-
templated in this Bill. This is in regard
to substitution .of a new section fer
section 8 which says. - -
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“8. The University shall be open
to all persons (including the teachers
and taught) of either sex and of
whatever race, religion, creed, caste
or class:

Provided that nothing in this sec-
tion shall be deemed to prevent reli.
gious instruction being given in the
manner prescribed by the Ordi-

nances to those who have consented
to receive it.”

This*ensureg that the cultural aspect
of the matter, the educational aspect
of the matter, which is extremely
essential to maintain the minority
character, has been taken care of. Due
religious instruction and lessong may
be imparteq to those who want to take
it. Therefore, Sir, these are the two
provisions which are of very great

significance and they take care of the
problem,

There i3 only one more thing which
I would like to submit and it is this.
While this measure, I have not the
least doubt in my mind, is u proof of
the tolerance which the majority as
such overall shows towardg the mino-
rity community, the minority commu.
nity which I happen to know.

SHRI SYED SHAHABUDDIN
(Bihar): What are you talking? I did
not expect this from you.

MR. DEPUTY CHAIRMAN: Let him
make his observations, Mr, Sahabuddin
You can rebut it later on.

SHRI SYED SHAHABUDDIN:
This is not an act of charity.

DR. SARUP SINGH (Haryana)<
What Mr. Shahabuddip is trying to say
is this, T agree with Mr. Shahabuddin,
Do we have to say that we are show-
ing tolerance towards somebedy? To
‘say that the majority community is
tolerant to the minority community
in the country, I am sorry to say, is
an insult to the minority community.
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SHRI PILOO MODY: Patronising.
(Interruptions) This is what happens
when you have a bad dalal to plead
your case.

SHRI N, K. P. SALVE; If he had
only heard me properly, he would not
have been perturbed. I am talking of
religious tolerance. And if there is
religious tolerance towards everybody,
what is wrong in my saying that?

Sir, this is certainly a measure which
shows that we want to proceed with
our basic philosophy of secularism
and secularism does mean that there
has to be mutual religious tolerance
shown, mutual respect shown, to
others’ religions...

SHRI PILOO MODY: Nonsense,

SHRI N. K, P. SALVE: That ig Mr.
Piloo Mody’s view of the matter,

SHRI PILOO MODY: It is a right.
It is not a tolerance.

SHRI N, K. P. SALVE: Every right
is coupled with an cobligation and
every obligation has a right. What I
am submitting is that it is not a
matter of indulgence. It is a matter
of particular attitude, it is a matter
of correcting which is being done; thig
must be understood, Sir, I also
happen to belong to a mino-
rity community. And it is not as
if I am saying that I am showing
some favour to the minority c¢om-
munity, That was farthest from my
mind. This measure, which has come
up before this House today, and which
hag been passed by the other House,
is to be passed by everybady concern-
ed. And we ag representative sove-
reigns. legal sovereigns, are enacting
thig measure for ani on behalf of the
political sovereigns and, therefore, it
is a tribute to the overal] faith of
the people, the nation, in the philoso-
phy of secularism. This is what I
wanted to convey, Sir, there
is one more aspect of the matter. The
minority community is having a vest-

[ RAJYA SABHA ]

University (Amdt.) 372
Bill, 1981

ed interest in the value of secularism.
But while making our demands, one
should not take it to a point, where
the very foundations on which these
values or these rights are based, are
likely to be destroyed. Nothing
shoauld be demanded which ig likely
to affect adversely the national
cohesion, global prestige, economic
advancement, social emancipatian,
political stability, national integrity
and solidarity of the country, This
opportunity I take tq gubmit that it
is essential that care should be taken;
this is a double-edged weapon. The
demand that we are making is a
double-edged weapon. With one edge,
while we are seeking tn achieve some-
thing, may be, with the other edge,
we are cutting ourselves out. I hope,
Sir, this measure which ig acclaimed,
as it appears, by all sections of the
House, when passed duly, would re-
establish the confidence of the mino-
rity community in the secular values
of the country, Thank you, Sir.

SHRI SYED SHAHABUDDIN: Mr.
Deputy Chairman. Sir, the bells have
begun to toll for the end of this
Session and we are faced with a
moment that comes rarely and which
has t0 be recorded. Tt is, indeed, Sir,
a momentoug and historic occasion. 1
hope that the discussion we are going
to have on the floor of this House shall
be objective, free of passion. in depth
and detailed, as Madam Mmister
wanted,

Sir, this Bill, in whatever form it
has come, ig the culmination of a long
struggle which began 15 years ago
when the rights and functions
of the TUnijversity were distort-
ed by two successive enactments
of 1965 and 1978. Since then
the national politics has had its
Aligarh moments, and Muslim politics,
of course, has been completely hypno-
tised, has been dominated by the
Aligarh trauma. But T wish that there
was adequate  consulfation be-
fore Government brought thiz BIill
here 50 that out of this discussion. we
could have a Bill which would cry-
stallise a national consensus, 5 total
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-agreement, a Bill which would have

been passed by approbation of the
entire House, a Bill which would
have erased Aligarh from the agenda
of the nation. at least from the agenda
of Muslim politics for ever. I wish,
Sir, that the Muslim mind would be
free from some of the slogans, the
mantras which it has been chanting
or has been made to chant for a
number of years, Aligary is one of
them unfortunately. The manner in
which the Bill has been braught here,
almost springing a surprise on all of
us. hag left me with 5 feeling that,
pass as we will this Bill, it will not
be the end of the story. That will
be a tragedy, that will be a matter of
sorrow which I would share with
the rest of the nation,

Mr. Deputy Chairman, let us look
at the history. The Act of 1920
incarporated the University, The Act
of 1851 brought the University into
line with the realities of an indepen-
dent, modern. secular, democratic
India. I mentioned to you the Acts
of 1965 and 1972, In between came
the judgement to which Mr. Salve
referred, the infamous judgement, it
I may say so, in the Azeez Basha
case of 1967. A senior leader of the
country, Fakhruddin Sahib, gppointed
a Committee called the Beg Commit-
tee in 1968 to ponder over the matter,
The Aligarh University itself ap-
pointeéd a Committee in 1976 called
the Joint Committee, They made
their recommendations. At the same

- time there was the agitational aspect

of the matter, in which T would not
go. Subsequently, the Janata Party
came to power and for the first time
a comprehensive Bill—85 aof 1978—
was presented to Parliament, It was
passed by the Lok Sabha, but un-
fortunately due to the dissolution of
the Lok Sabha, it could not be en-
Mted. L

-

It is true ¥hat the Congress Party
in. its manifesto promised. made a
pledge that they will assure the
minority character of the University.
Tt is also true at the same time
that that wag not 2 commitment made
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anly by the Congress Party; it was a
commitment made almost by the en-
tire country, by nearly all the politi-
cal parties, It was mentioned, Sir, in
the President’s Address and a Bill wag
introduced. The first edition of the
Bill was aon 28th March, 1980. The
second revised edition appeared on
12th August. 1980. And the third re-
vised edition appeared on 23rd
December, 1980, which was exactly
a year ago. And this whole one year,
the Government has been sleeping.
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And they have been sleeping even
during the Session wuntil the last
meeting of the Business Advisory

Committees of the Lok Sabha and
the Rajya Sabha. And then suddenly
came the announcement,

I do not know the reason, Sir, I
hope it is not politically motivated.
I hope for the best. But as I said. §
wish the Bill had been presented in
a manner that would have crystallis-
ed a national opinion.

Mr, Deputy Chairman, we have
been talking about the various
characters of the Aligarh University.
This poor University seems to be
rather “characterless.” We talk
about itg minority character, its hista-
ric character, its secular character,
itg democratic character. its autono-
mous dharacter, its national character,
its communal character....

SHRI PILOO MODY:
character,

SHRI SYED SHAHABUDDIN:
Perhaps its Congress character, its
Islamic character, its feudal charac-
ter, but mnobody talks about its
character ag a university... Nobody
talks about its character as a centre
of learning. as 5 centre of education,
as a centre of excellence. Mr. Deputy
Chairman, since I don’t have much
time, I have to concentrate on mino-
rity character,

Mr. Salve also referred to the
minority character. The constitutional
position is very clear, The AMU way
established by the Muslim community

Tts Congress
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[Shri Syed Shahabuddin]

-in 1920. It was administered exclu-
sively by the Muslim community until
1965. The Acts of 1965 and 1972
took away the minority character of
the University. which is what you
are going to restore today, I am
very happy that you had admitted
what you did. The Supreme Court
said very clearly, Mr. Salve notwith-
standing, that the University was not
‘a minority institution,

" SHRI N. K. P, SALVE: They said
it was not established,

SHRI SYED SHAHABUDDIN: So
it was not a minority institution? We
are using the phrase “minority insti-
tution” in the sense of an institution
established and administered by the
minority community. You are only
paraphrasing the judgment,

I would like to put a question to
the Minister, Does the Bill that we
have before us today restore the
minority character of the University?
In mv opinion, it does not. It does
not because the definition of the
University in this Bill iz defective.
That definition does not negate, as
it should through a ‘nan-abstense’
clause, the judgement of the Supreme
Court. The judgement of the Supreme
Court remaing the law of the land,
This minority character s not
restored because once again in the
definition a distinction is made bet-
ween the AMO  College and the
AMU, the intention being that the
_institution the Muslimg established
was the Muhammadan Angloa-Orient-
" al College and not the University.
. The University was established by the
_Act, ag the Supreme Court has said.
You will mark, Sir, the words used
_in the Definition are “establish” and
“originate”. What was  established”

and “originated” was the Muhamma-

dan Anglo-Oriental College, May I
ask the hon. Minister whether “esta-
-Dlishment” and origination” can be
" different in point of time? Or, are
- they referring to the same fact, the
same act, of the foundation of the
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Muhammadan Anglo-Oriental  Col-

lege? Therefore, Sir, the judgement¥
of the Supreme Court is erroneous
as the Definition ig defective. A
constitutional jurist, a well-known
jurist of the country, Mr. H M.
Seervai, in his Constitutional Law of
India... . -

e

SHRI N. K. P. SALVE: The defini-
tion is a drafting error or a constitu-
tional drawback?

SHRI SYED SHAHABUDDIN: In
my opinion it is a legal defect, it ig a
misleading of the law. That is why
I have submitted a1 amendment and
in that amendment I have said that if
the wordsg ‘notwithstanding a judg-
ment of a court ete.’ were asked then
of course, the judgment woulg have
been superseded, but it has not been
May I, Sir, read cut to you the opinion
of Mr. Seervai about the judgment of
the Supreme Court?

“It ig submitteq that thig ig the
first case in which the Supreme
Court has departed from the broad
spirit in which it had decided cases
on cultural ang educationa) rights of
minorities. Ih the present case the
Supreme Court has, op narrow,
technieal grounds, which are erron-
eous, held that a minority com-
munity which had striven for and
obtained, the establishment of a
Muslm University and endowed it
with  considerable property and
mohey, had not established that
Univtrsity and the provisions of the
Act of 1820 vesting the supreme
government of the University exclu-

b

! dam

sively in Muslims did not vest the -

administration in Muslims. Op the
Supreme Court judgment there 1is
nothing to prevent Parliament from
converting the Muslim Uhiversity
into a university for foreign giudents
or for backward classes. It is sub-
- mitted that the decision is clearly
wrong and  productive of -gross
public mischief ang should be gver-
ruled.” ey o)
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* 1 hope the Supreme Court itself over-

rules it in due course of time but I
had wished that the Government, in
bringing this Bill, could overrule it by
acting through the supremacy and
sovereignty of the people vested ih
this Parliament,

SHRI PILOO MODY:; That Mr.
Salve claims.

SHRI SYED SHAHABUDDIN:
Therefore, my claim is that when the
Treasury Bencheg claim that they are
restoring the minority character of
the University, when they claim ihat
they are fulfilling their pledges, they
are committiag nothing short of fraud
on the Muslim community of India.
It is a false claim; it is a misleading

.elaim; it is a politically motivated

claim. Let them not say this that
they are doing all that they are sup-
posed to do. Sir, some friendg of
course question the very concept of
a mitority institution. They say that
a minority institution by definition is
corrosive of secular values, as was
gaig in the other House, that it is
productive of nepotism and ineffi-
cichicy. There are friends who say
that ab initio the AMU did not have
a minority character so, where is the
question of restoring the character?
The fact of history.is that is Was
under the Act of 1920 that  this
University was only incorporated.
We have how to look at the function-
a] aspects of the matter. What is a
university if not a cooperative ven-
ture, a co-operative undertaking bet-
ween the teachers, the students and
the management? The question is who
teachers. the question iz who is taught,
the question ig what is taught. and
the question is who manages it.

On the first question, I have no
doubt ? my mind that it may be a
minority institutions or otherwise,
there shoulg be no restriction on the

choice of teacherg at all. We want—

evervone of us wants—the best of
teachers to be selecteg o the basis
of excellence, on the basis of merit.
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Today, the University already  has
some 50 per cent of itg faculty mem-
bers from amongst the non-Muslims
I do not mind if 100 per cent comé
from the non-Muslims.

378

Sir, he second question is: what is
tagght? May I remind my hon.
friend—he hag left the House—about
the Supreme Court judgement in the
Kera}la case. In that judgement,
Justice S. R. Dag said that he did not
want to fore-close the possibility of
outsiders being M1 an educational
institution founded by the minorities.
Very correct. But What was his
vision He thought of a ‘sprinkling
of outsiders’. The Chatterii Commit-
tee which went to the matter dis-
covered that 35 per cent of the students
at that point of time in the early six-
ties were non-Muslimg and they
thought that this wag ot unreason-
able. Today their number has gone
up to 40 per cent, The University, in
my view, hag been trying through the
back-door, through  manipulation,
through running third rate schoolg on
the campus, almost like a silehit cons-
piracy, to see that somehow among
the students the majority of the Mus~
lims is maintained. I think this is
all wrong. The minority institution
ig created for the purpose of educat-
"g minority children. The Govern-
ment have also noted in this very
Bill that the purpose of the Aligarh
Muslim University is the education
and cultural advancement primarily
of the Muslim community of Mdia.
Therefore, T hope the hon. Minister
wil} devise some meansg whereby the
major beneficiaries of this education-
al plant called the Aligarh Muslim
University remain the Muslim com-
muhrity of India_ That, to my mind,

would be assuring the minority
character of the University.
The third question is: What is

taught? The University to my mind,
is an open arena of ideas: it is "ot
a battleground of ideologies. It ig a
centre of educational excellence it
is an institution for the transmission
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of knowledge and cultura} values; it
is not a theological seminary. The
Muslims never wanteg to establish
another religioug schoo]l or college.
Siy Syed Ahmed wanted the Mus-
Mms 1o be .modernized, wanted
them to contribute to the

construction of the nation, to
produce  doctors, engineers and
professionals and, therefore, it ig not
to be a centre for the vropagation
of Islam. I would like to assure my
colleagues who have some doubt
about jt; it is to be a modern uni-
versity. It has to provide facilities
for modern, secular education, ag the
Minister said. in all its complexities
and diversities. It is not to produce
mullahs, but young men whe will
stand up with confidence and march
shoulder to shoulder with the rest of
the country in building the nation.

I, therefore, believe—and I reply
to a point which has been raised in
the other House—that even doctrines,
political, economic and social. incon-
sistent with Islam should and must
be, taught in the University; there
should be no doubt abont it, We do
not like the University to be a funda-
mentalist university. That must he
very, very clear,

SHRI NARSINGH NARAIN PAN-
DEY (Uttar Pradesh): Nobody could
understand what Mr. Shahabuddin
wants to say. He js so confused.

SHRI SYED SHAHABUDDIN:
You read it tomorrow.

SHRI NARSINGH NARAIN PAN-
DEY: He is so confused that he can-
not clarify it,

SHRI SYED SHAHABUDDIN: The
question is: who then payg for all
these facilities? Obviously, the peo-
ple of India. Just as the Muslim
community can call upon the sove-
reign power of the State to creat. a
university for them, similarly the
Muslim community can call upon the
financial resources of the State to
finance and fund a university espe-
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cially meant for them, largely meant
for them. There is, therefore, to be
no question that the Government
should not pay for it, if the Univer-
sity is to retain the minority charac-
ter. e
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Finally, Sir, some people have ex-
pressed the fears that if the Muslim
community was left to manage it, it
wil] come under narrow sectarian
control, that it will become the ex-
clusive preserve of a reactionary
clique, of a section of the Muslim
community, that it will come under
the thumk of a feudal coterie, that
it will become domonated by theolo-
gians, fanatics, fundamentalists. Sir,
there are people in our country who
not only equate Islam itself with
fanaticism but the Muslim community
with communal thinking anti-national
purpose, anti-sacial behaviour. For
them, I have got nothing to say. But
as far as the Muslim community is
concerned, our purpose is very clear,

Even if there is a Muslim majority

in the Court or in the Facultieg or
in the student body, it will not ipso
facto negate the secular character af
the University, It will not condemn
the Universily to abscurantism or
fanaticism. Let me assure them.
There arc some people here for whom
Muslims cannot be trusted to he
secular. Secularism, I submit, WMr.
Deputy Chairman, cannot prosper if
the minorities feel frustrated or alie-
nated. Noy is secularism in danger
if a community a section of our peo-
ple, strive for their advancement so
long as this does not clash or conflict
with the advancement of the rest of
the society.

Sir, I come to the second vart. that
is the Court. The Court, in my
opinion, being constituted under the
Bill js far too big a bodv. consisting
of 169 persons. It is too large. It is
likely to be dominated, hv the very
nature of things, bv loecal persons or
local elements, by some vested inte-
rests, which do operate on the cam-
pus. Therefore, Sir, even in the
name of democracy. the Bill should
not have enlarged the size ot the

j |
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Court to thig extent. I also find, Sir,
the Muslim community of India as a
whole will not be fully represented.
We have brought in the Chairman of
the Wakf Board, but we have ne
real representation from the Muslim
community from outside U.P, Even
If it is, it is very marginal

Another technical point that arises
is that the Bill lays down the proce-
dure for the constitution of the Court,
It says that the Court shall elect
some 45 members. How can g Court
which has not yet been constituted,
elect a part of itself? This to my
ming is a legal conundrum. I think
the Minister requires the services of
Mr. Salve to find a solution, a legal
solution, to this problem,

Another thing is about the auto-
nomy of the Court, The Minister has
said that the Court is the supreme
governing body of the. University,
But much power, gven veto however
is vested in the Visitor. This mili-
tates against the concept of auto-
nomy. Therefore, this power should
have been put at the lowest level
possible, There will definitely be
situations in which the Visitor's in-
tervention will be called for, in which
the final decision has to be taken by
the Visitor. But such situations must
be extremely rare. )

Finally, Sir, about the submission
of accounts. There is a provision
here that the annual accounts shail
be submitted to Parliament. It is
an assertion of the sovereignty ot
Parliament. But I would like the
Minister fo ensure that a similar pro-
vision is made in the legislalions re-
lating to al] the Central Universities.
Let there be no question that Aligarh
Muslim University iz being singled
out for the purpose.

Finally regarding the manner of
selection of the Vice-Chancellor, To
my mind, the way it is put there, it
will split the University into warring
factions, it will spoil the atmosvhere
on the campus. Can you imagine a
Vice-Chancellor functioning efficiently
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who has canvassed for support of the
students and teachers of the same
University in order to become the
Vice~-Chancellor? That is an absurd
proposition, and, therefore, I have
tried to dilute it to the extent I could.
I have gsaid, “Let the Court suggest
five names, out of which the Execu-
tive Counci] shoulg take three.” That
will reduce the temper of agitation,
and the final selection will Lie with
the Visitor,

Sir, an hon. Member of the Cong-
ress (I)—(Time bell rings) Permit
me two minutes—while gpeaking in
the other House, said, “Musiims will
appreciate the trust, faith, reposed
in them.” The hon. Memker, Mr,
Salve, ulso said something of the sort
but I am happy that he corrected
himself. First he talked about the
tolerance by the majority of the
minority., Subseguently, he talked
about mutual tolerance. I am very
happy that he did so, Sir, are these
Muslims really such ungraieful
wretches? Do they depend on our
tolerance? “Look at the partition of
the country. They have exira-terri-
torial loyalties. They indulge in
polygamy. They participate in inter-
national conspiracies. They convert
people with the help of petro-dollars.
And yet we tolerate them, We trust
them. We give them back the Uni-
versity, What wonderful people we
are!”

SHRIMATI HAMIDA HABIB-
ULLAH (Uttay Pradesh): Who said
it? Nobody said it.

SHRI SYED SHAHABUDDIN:
This was said by a leading member
of your party in the other House and
I am replying to that. In the other
Houge it was not replied to; it was
not replied to even by the Minister.
Muslims do not exist here on the
sufferance of anybody here. Muslims
do not ask for charity. Muslims ask
for theiy due as equal citizens of a
free country. Nothing more, nothing
less.
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Sir, I must say that Aligarh cannot
fulfil ths educational needs and re-
quirements of the Muslitn community,
There are five million students in
our universities. Even if we were to
assume that only five per cent of
them are Muslims, it will mean
2,50,000 Muslim students in our uni-
versities, Aligarh today has only
about three per cent of this number
on its campus. At best it can accom-
modate five per cent of the tntal
Muslim students of the country.
Therefore, Aligarh is not important
from the point of view of providing
access to higher education for the
Muslimcammunity, Then, what isthe
importance of Aligarh? Why should
we have this agitalion about Aligarh?
Are we mad men? No, Sir. Aligarh
was a dream. Aligarh was & vision.
Aligarh was p dream which came
true. Aligarh was created by the
Muslim community to achieve equa-
lity with the rest of the country
when they haq fallen back in the race
for progress. Aligarh had become
the symbo] of the renaissance of the
Muslim community. Aligarh, after
independence, in Zakir Saheb's words,
became “the test for our secularism”.
Sir, Aligarh is g laboratory of cul-
tural synthesis. Tt is a movement.
There lies its importance, It is g
movement to enable the Muslim com-
munity to retain, to protect, to defend
its cultural identity. I am sorry to
say that seen in thig broad wvision,
this Bill does not fulfil our expecta-
tions. I{ does not fulfil the sgpira-
tions of the Muslim community.
Therefore, I am afraid, I am very
apprehensive that much as we would
likp to take Aligarh off the national
agenda, off the Muslim mind. this
agitation will continue. Somebody
would stand up and say:
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DR. RAFIQ ZAKARIA (Mazaharash-
tra): Mr. Deputy Chairman, Sir, I
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have great regard for my friend, Mr. ~
Syed Shahabuddin, but I wish he had
not made the speech that he has, I
believe it will do the greatest harm
to the cause of secularism, I do not
know what has motivated him at this
time on a measure like this, on which
practically every political party is
united. At a time when confronta-
tion between the Government and
the Opposition ig the order of the
day, but it was this measure which
received near-unanimous support in
the Lok Sabha. Anq what I expected,
specially from my friend, Mr. Shaha-
buddin—o?f course, criticism could be
understood. ..

SHRI SYED SHAHABUDDIN:
Nevertheless I support the Bill,

MR. DEPUTY CHAIRMAN: Mr.
Mody has prompted him,

DR. RAFIQ ZAKARIA: Sir, Mr.
Shahabuddin perhaps means well, but
he does not know the damage that
he has done to the very cause which
he wanted to espouse in this House.
I agree with him that Aligarh is not
just a university. In fact, it is, and
it has been, the centre of Muslim
awakening right from the time when
English education took hold of our
people. And because of the fact that
it was established for the education
of Muslims, certain elements in our
country right from the beginning
started looking upon it as a commu-
nal organisation. They got some sup-
port as far as thig belief was con-
cerned because of the opposition of
the founder of this University, the
late Syed Ahmad Khan, to the Indian
National Congress. But hig political
opoosition to the Congress, which was
based entirely on different considera-
tions, he never allowed it to influence
as far as the functioning of the MAO
college was concerned. In fact. no-
body was more careful to see that
the non-communal, the broad-bhased
and what was then not so popular,
the secular character of this institu-
tion, was maintained right from the
beginning. Not only that, I also
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-agree with my friend, Mr. Shahabud-
din, that Sir Syed was not an ortho-
dox Muslim. Sir Syed never wanted
to establish a cenire of fanaticism or
communalism, because he had a
modern, progressive outlook, Those
of us who have read his books, thoseof
us wWho have studieq his writings,
know what 4 struggle he had to go
through against orthodox, fanatical,
Mullahs of those timeg even in his
interpretations of Islam, the Qoran
and the tradition. Therefore, this in-
stitution had in its roots the making
-of what we go much cherish, a broad-
based, liberal, enlightened, non-
communal, national organisation. It
has been the endeavouy of those who
have been in charge of this institu-
tion to see that this liberal character
of the University is not damaged in
any way. But still it has got damag-
ed. Why did it get damaged? It did
not get damaged because lhose who
were in charge of it wanted to turn
it into that kind of a centre for com-
mupal or anti-secular or illiberal
kind of forces; it got damaged be-
cause, as is inevitable in any univer-
sity. when new forces were generat-
ed, various political parties, taking
advantage of those forces tried to
make it a playground of various
political vested interests. It is tragic
that in that vortex of party politics
Aligarh was made a pawn and Ali-
garh. for that reason, has suffered for
so long. I do not agree with my
friend, Mr. Salve, that the Supreme
Court judgment in this regard was a
correct judgment. In fact, it is the
Supreme Court judgment in Aziz
Basha’s case which created most of
the problems for us. The great con-
stitutional lawyer, Mr. H M, Seervai,
has rightly pointed out that on mere
narrow, technical grounds, the Sup-
reme Court gave a judegment which
created all kinds of problems for us,
for those who were in charge of the
Government then, and also for our
party. I hope I am not indulging in
or I am not disclosing any confi-
dences; but I have had from that
time when Supreme Court judgment
wag given a series of talks in this
connection with our Prime Minister,
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and I can tell you that nobody had
been more concerned about s2eing
that the minority char.cter of this
institution is somehow or other jes-
tored than Mrs. Gandhi. The diffi-
culty in this regargq was the Supreme
Court judgement, Therefore, various
attempis were made. The atmos-
pPhere was so hostile after the Sup-
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reme Court judgement that despite
the best efforts on the part of our
Prime Minister, one hurdle or the

other was created and we could not
proceed,

- . -

2 o .= 1 .

My friend, Mr, Shahabuddin, want-
ed to take credit for this Bill and
for what the Janata Party tried to
do when they were in power. Well,
the Bill is there which the Janata
Party had introduced and got passed
in the Lok Sabha. In fact our quar-
rel with the Janata Party was this.
My friend Mr, Khurshed Alam Khan
had many discussions with Mr, P. C.
Chunder, the then Education Minis-
ter and we pointed out to him that
the Bill fell short of fulfilling the
aspirations of the Muslims gas far as
the minority character was concern-
ed, It was because we made it clear
that in the Rajya Sabha, where we
had the majority, we shall not aliow
that Bill to be passed, that it was not
pressed in the Rajya Sabha. At this
time I did not want to be controver-
sial because all political parties are
welcoming this measure. I could
have really avoided going into the
past history. But the recorg has to
be corrected. There were clements
in the Janata Party even at that time
who were anxious to see that the
minority character of the University
was restored. But there were other
elements also. Now,-this Bill has
come before us and my friend, Mr,
Shahabuddin, has condemned it in a
language which has really pained
me. ..

SHRI PILOO MODY: Where?

DR. RAFIQ ZAKARIA: ...becausg
thjs Bill is the result of a consensu#
that was arrived at aftir a service of
discussions that many of us hady
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more prominently, Mr. Khurshed
Alam Khan. 1 know how bhard he

worked in trying to see that the staff,
the students, the various authorities
in the university, and the leaders of
the Muslim public opinion were
somehow or other brought together
and a Bill which would enjoy the

support of all these sections was
brought forth. I must congratulate
him for this agchievement. This Bill

is not one which the Government has
brought on its own. It is a Bill in
which perhaps there could be many
improvements. In fact I was telling
our present Education Minister about
that., She hag been anxious and kecen
to see that somehow or other this
Bill, which has been delayed so long,
is passed. Instead of trying to appre-
ciate her sincerity in this regard and
gseeing that this Bill ig passed with-
out any further delay, my friend Mr.
Shahabuddin says, why this curprise
of bringing the Bill at the last
‘minute.  The surprise is that Mr.
Shahabuddin talked of surprise. We
have been wanting thiz measure to
be passed as quickly as possible,
That has been our demand in every
session and today when the Bill is
going through its last stages, what
was required was...

SHRI PILOO MODY:

speeches.

Short

T

DR. RAFIQ ZAKARIA: 1 would
request Mr, Piloo Mody to be serious
because this is an important measure.
You may look at it jokingly. But it
carries with it a strong sentimental
and emotional connection as far as
the minority community is concerned.
I would beg of him to please not be
carried away by any kind of
partisan attitude or apnroach, T know
my friend, Mr. Piloo Mody, has been
helpful in seeing that it is passed. I
want him to look at this measure
from that broad national point of
view, (Time bell). No, Sir, I will
1ake a few minutes more.
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St W W fe (ST R

gaw) : oawifEds faq @t &
sEa o ?

7

St geawEfy ; TRt ST g
™I, TER gAY qF |

DR. RAFIQ ZAKARIA: 1T it ig a
good measure, how does it matter
when it is brought forward? Sir, it
is the jaundiced eye which sees every.
thing yellow. I am sorry to say that.
Because there were so many other
pressing problems, this could not be
taken up soon ang those problems
naturally received our afténffon first.

Sir, Mr. Shahabuddin has Talked of
too much of democratisation. Mr, Sha-
habuddin, who has beep such a sup-
porter of the 1920 Act, forgets that in
the 1920 Act, the Court consisted of
more than 400 Memberg and still it
functioned. I have got the break-up.
But, Sir, since the time at my dispo-
sal is limited, T am not going into
that. Today, the Court consists of
169 Members. I was myself a little
apprehensive, and I shared my appre.
hension with Mr. Shahabuddin, but
when I found that the Senates and
the Courts of the various Universitieg
in India have a much larger number
T felt catisfied. Therefore, when the
other Universities have much larger
number. to say that because the num-
ber is a little larger here it will not
function properly has, I do not think,
any substance in it.

Sir, there are a few suggestions
that I would like to make. As I said,
this is the resul+ of a consensus that
was arrived at between the staff, the
students, the various authorities and
the varioug sections of public opinion
among the Muslims and, therefore, it
is a most welcome measure. But
there are certain aspects to which 1
would like to draw the attention of
the Education Minister.
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For instance, the All-Indid Wuslim
Education Conference has been given
five seats in the Court, Now, Sir,
thig organisation has got a great his-
torical background. But it has not at
all beepn active for the last decade or
s0. Ity moving spirit, Shri Obaidul
Rehmap Sherwani, is a good friend of
mine and I have great respect for him.
But he is an old man now. I would
only want that as a result of this
recognition given through this Bill to
this organisation it will be made more
active so that its representation is
justified. Similarly, Sir, Mr. Shaha-
buddin has, in his amendment, said
that as far as the old boys are con-
cerned, there should have been repre-
sentation of the old boys by regisfereq
votes as it is done in the case of
teachers and graduates. That may be
a better way of doing it. But this is
a compromise formula and, therefore,
what I would expect is that the Mus-
lim University Old Boys’ Association
will also see to it that it contracts
every old boy and will see to it that

they are also involved so that this
organisation also really becomes
representative,

In the end, Sir, all that I would
wish to say is that since 1920 or ever
since the time this institution was
founded, there have been various
changeg through which the Aligarh
Muslim University has passed. But I
think that this ig one of the most
welcome measures that has been
brought forward and it is a nieasure
which will not only preserve the
minority character of this University,
but which will also make it in
reality—so far it was more in a senti-
mental way—a national institution.
Changes have been made, and com-
promises, certain compromises, had to
be made, compromises because of the
Supreme Court judgment and also
because of the provisions of ‘the Con-
stitution. But, taking into considera.
tion the overall effect of the various
amendments, I think it is a measure
which will be welcomed by all those
who have the good of the Aligarh
Muslim University at heart.
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All that I would like to
friends like Mr. Shahabuddin and
others is this: Instead of criticis;ing
and attacking this measure, come for-
ward In a spirit of co-operation to
see that once and for all all the trou-
bles of the Aligarh Muslim University
are put an end to. And, Sir, I would
end my speech with a couplet by
Igbal: - .

tell my

qIEY A1 @ AT, JIIF Figd § AGAT
yfad agr afsv &, =191 & favedly §

This is a ‘batin’ manzil, no doubt; but
thig is a manzil which wé have to
reach. Thank you, Sir.

st T waA yar T ()
STl AgEd, # g% fww av
afeer & wwda aar § e foadr
sedr 7@ faer @ g s SFAr §)
awer § | T%g 3§k favd o
T wedg w1 <@ g @
el wTam gaer 1§ & gl
qdf ¥ 3Prwww Avweer § gua faww
# wgr @, & 37 am= feerar sgar
g fr oafar o fea, aArfed
#eT 1965 o g fwar at
AT FFT @ ¥ fpar v AR
faay far ar 1 1972 § AW
gaFr sEratd; gme & &0 ar
fugy £ 9y ? 39 WHT I@T ¥
v g | df 3§ a%g & g Aty
e wiw gom ®E ¥ Gaar
foqr) <@ gow ®1€ ¥ ¥ a7 A
g FE T IF T T R F
FIY & STAF HIAT AEfEA 30 F
AREIT | oG 7g w= fear gwr
¥ AT M@ T W FAAF
o5 ¥ A AT A1gT & | F awmar
F fr 9AqT TW BT F GA FAAA
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[ v @ A ] -
g W ag wEEA AR TEF AR

wg Hg gaw aft e oL

W dm R g
T FY F1AF AT AT AT T FRAY |

. st Tm W@ wmr qw: @
@ 33 & g § fo gwwr vt
Fxer wgar wfgn | qrzATfEy
ez @Y ¥ g qFar wdf 7
1978 ® it ArzAfEr wewa

. wearge femr gov gAfawe g@ @

feq¥é &r o | 798 w5 7 T ar
T IFF AR AIT 1979 F)
ag faa # v war 0 gafac o
qeer wey & f¢ gfy gw 3w
g gawr & ot fr wsg gar @
qrg T3 gIT &N, gafaq g qmar
T, AR IS ANAA F A@ g |
qar Agf fem feare & a@ &
qg g I1T g g fo saar qrdf
qrRar @ fr g9 I9 wlwT A
g @ W IF AT F AW
Ww@d | & wgrgda qwy g9
ATFAT & @ZIT § 5 A FE A
grizard: Aqx 9F #1 Iafy & fag
FG FXqr g af g FErAA @
FZAWYAT, JFLAT FT FIAAT A
3a #F ¥ g¢ fmr wq w1 A
g fp ooy & AT oA g
7 wfrw #X 1 9vg 3@ faq &
gaasrafa AFET, 30 FE 997 TAGT
g f e ag q fegm f3FT @Ar
g a1 Far mgEardE

FI0 QF0I0 [AG, FY qgAT
srrmr faed fr 3g Flaee a1 Q@
@ AdATrg Afeww ghaafedr A
AFITAT A1EA § TF FAA 9T A

[ RAJYA SABHA]

University (Amd®t.)

Bi, 1981 o

DN drA-dr qrafae gwT @
2 | fi5T 3g avg F 9w A faat
e fa ¥ oard g w3 fa
A drw afeardt ¥ grg ¥ gfvafad
g w4 4Y | 32 2@ AL wE
ary o arr & w1 71¥ fags Q9
§ 7z gfrafedt @ @@ 1 =g
AT atg wd § fo ozgd Ww
mzeargeR @A W f qfeew
HWEEX  F ATT A TGAT AT
ga sed faefre aw =
g3t arAr  wfga

392

8% ATy g geIrgede ¥ fawy
g faq § aff v w5 T §
arfgx fog qwg &0 IgAr TN,
Y T & IPA FOW | wRAEA
agq ¥ &ra g agr fr arfax frasr
ATHT TG TFFEM HT WA qgh gad
T &7 IS A AT AT FIC FIA0
AT g9 17 9% FFT g Tl
i owET & 1 9w A g wgAr
HrgaT § 7 g% wad 90 A% gavd
g 9Et ¥ N R JASTATR W
qF Wr3qE T I 28, 1980
RN T4 NP R F 7= S
EiAEBRECIIE T

EBE

“Whereas the Aligarh Muslim
University created by the Aligarh
Muslim University Act, 1920, was o0
created as a reult of impetus pro-
vided by Sir Syed Ahmed Khan
who conceived the idea of impart-
ing liberal education to Muslimg in
literature and science along with
instruction in Muslim religion and
tradition,;

“And whereas the Muslim Uhiver-
sity Association was set up for the
purpose of establishing a teaching
university at Aligarh;

“And whereas the Muslim com-
munity collected a sum of Rs. 30
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lakhs which became a permanent
endowment to meet the recurring
expenses of the University;

~ “And whereas the Act of 1920
conferred power on the Court of
the University to make statutes pro-
viding that instruction in Muslim
religion be compulsory for Muslim
studentas;

“And whereag the entire history
of the University points to one con.
clusion only that the University
wag establisheq by Muslimg for
Muslims”

The operative portion of it was:

“It js hereby declaredq hat the
© University known as the Aligarh
Muslim University created by the
Aligath Muslim University Act,
1920, is an educational institution
established by the Muslims, a reli-
gious minority in India

v zgfaq ag s S¥ fawr &
gee Y & wEd | § ag wgw fF
@ g Ao & ag sy fwen w4&Y
3q qMa 97 ST EYIA AT % ug
Y faer wt WA WA g, SER
qOTET 3T HIT gEF W wE, =Y
Iga wer wa A E g, feaw A
T § gHFe g .. . (F@AET)

it Iqawafa ;. 51T RIS HTC

ot U q@A qAT T F OF e
T o§RIta FT G g ) A A g
T 39 97 FEIT F3 W, T 9
TN F @A A SR

3awra$gmﬁ§qf‘a?-rm
. gRYgT Far g |

WY RET WIA (IALIRY ): w0
Sqgafy o, qF g § 5 oadfw
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SER-AEE T AT wArrg  wafaw
gfrafedt F1 wwdwdr fFar @
fomr & w@frq agier &% gt ardl
F S =it farat o, SEwt QT fERET
FW, THH O AT I YIGW @ G
g W w7 & @ N Aw g owrat
#T AN FT T ST F OHYEHT
7 faaar, w7 wEfaga &1 g=1y
F1 A 7 fowar #7 gwrd 3
a9 S FT WY A o
fafrdr #1 T 1 § o =AY awg
¢ mEAdT FHEA ¥ S A
T A §, IAR N WAT @ w3
THE AF AT F wfaw Ay areﬁ
T Fga H=OT gral |
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TE

vy e s o

g, fos gwa ¥ sy
wafen gfaafedt faor g o e
2, 80 @ 97 Ak ot 9% § w0y
gl F1 g7 611 Fw, affEied
#§  dagrfwar gagre F1
THE F7 Fedq F  AAGT  HATH
T IJTT, ATFA, FAA@ A wY
& v o fear S gowrR oar
TEA FT TIEIL FL, A1 da7 HY, 9N
qAQHT 7 g, ATQAT alsgA Qe
ag F@al WT Il ¢ Al IH
4009 FaTaw TR @ wFY § )

feewr fadi oaws T wF fies
AT AT FHRE g 4T AT I[N
FG AV F W G F fag a7 fwar
o7 ff ag ST A7 FIRFW, TawIw,
aeva 1 {7 &1 Frada Fva g
FIE A FNAX F | A {97 A
ft a9 ok gW AT T@ TEq ad
AIE ATE-ATHAT HIET F1 IFAE H1
fNMT TwAT 9 1 9ga & I4%
gaiad AT IaF Y gHRET ;I
oW AteAR FT SO g weH &
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" [ waE wEAN]
feq § oqr At av 1 gaa F gAqE
wr, A 9gA A TE [T JIA
qi7g A A-AT |4 AT I SAAX
g3t WA 4T, AZ FEAFA FO
ar | qF@ 344 fweRa F@ w0 Qe
.. frar o for 918 aag€ § W
" graha gh A A s g P oag
Twa Bl A% 3T Q1 ww @
AT AIGTT AT FT 9T, MY
wry swqr, wER e wqr @ 344
BITRT AWATER: I 43 g fF ey
N F A g FY A EHF e
qrq § MEFT, @IT FIF I A
¥ T AT A TA A A IR
dfend w7 F Tfgy FW F Fag
fadr gerara ¥ zifas feam aar
AT FAT F SFT Al I
A 3 faq agr aF 9y IIAr
wiwr aw w8 frar waw g
T T adF A A TIIIE FT
IaFT ZaFAd F A4 1 gRFA F
fefezsz uwafiqedms q ad&d 3
g ava ¥ WHATA ¥ T FFF
TRieAg ¥ A7 FefeeRdr &1 T §
fe 975 f@sw 37 M1 aF #§
oY gearry w8 fRg T | g,
3% fvg ¥ 3 =2 ®faw ¥ 5
Fz wn 12 43 AT 92
3 TF 0@ B FS AT gE AN
Fr grar & fad qF TP ;A
At A-ftarw § a9 @
& #Alc 37 FA qEI JFUA AT~
FN AX TR ATAX ATFT AT T,
gimafdr #1 wwig }, 37 A TIT
#F waw ¥ 4fF I o9t 39
& @ wigdd FwT F owqAr g,
qiq AN TS HATE KT qAAIR
1 BIfRT BT 7 TNEF F W W
g ANAT | A7 TF 92 F AW
F 3 Wg 39 Fra a7 T g Mg

1
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fF ow Sw=r faq  aswg A anT
gnar gar oswar faw F1oqeds FT
fgar s @ gwar free sg S
FANT § A2 ARFFT FO qH
g af, at 39 g g a‘rm ! 3&%
arg gar fradm gaF .

w'mﬁsz’tarmfw(#u;mteﬁsﬂt):
g9ar fast 3 iz aweg® af

= gqaaale : 39 A Y, gar
T | SN

ot gag A LA I8 Al
FI @ Fr gF 49 AN AAGF
gT AT vA & 11 A7 TT 2"
aregae gy #1 fggqr ¥ grfwe
gC | W@ g g, I°FN qAFA W
MFr fear @ aFdas 40 faae
QAT IR FAAR A Fifwww av, v
a0% 3 wmmarg & fav@ad | § gaa
§ dtqara & T & A wo T
FT, ®A A FAOGEFAT FFerg
qarwl 4 mwaged A8 & ag at
FAT I FO0 4 & 5 A &,
AFFA T3°r @ FT AfIT & 7igar
fasz @, wet ¥ FadR FF
feat 3 1 FfFa IFA faags
g$ T 9L 8T 4T AV FTILETITY
# g & frar oA wa, foegw
A&, I FA Fravr o w77,
o3 F 3 7971 TT 0P A TAAT
[ Ar Al A A3 fAgma mew
qr--Fiadn ®#9 A g T
77, A TT Rl A @ ¥
avg 7 AN A Faar 2@ E
g wAg F g@ ¥ fag, weifya
& fog @ivvaF g | areldr 3o
# ®ET FOAR AL FTT AT
qga W g W oI
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S ggd SIS g W W faa-

T RGO g A FA ¥ FH OAEA

F | AT OF qF & FAG G

SET § AR 99 ¥ sArar ag gfaw

- wEedd § ) @ag ¥ fagm &y
qAqMET AT WH ¥ | g@fag qF
qEAE & W F 3§ FIA AT FEAT
wrgar § & afqafady &1 g3 &
fag oz s § 5 Igr F@a
F, IHIE T KA Fv fEHar
o, fa% TFT F T 9T FAMET
7g Tgd AgAfEs g AR ey
ydrg  girafadt v AR g9y
IEAF  @F A FAr AW FY

- 9EEl 9T gl fRum #) qEem
FEIT |

aql I IS FAAT TIT FA
fear | gitw 1 7 dgar fwar v
9T AT A T IT AT g
A IGF IGT T TEA K GeR
fFar orar @ AMFT T@d  qAge
R 3w fXw1a s fgar 1 94
it #1 Afeq ¥ faar fs qr amq
AT, Y FEIGE Ag gem o
qAL NA-AEE gAT0 gfeagiw T F
wq f& @%st gaar gfeagm Iwx
a0 qF § A T i qarad @y
w7 A N 37 NG99 AT qA9G
¥ afer s R fawe fear ok
g I T ¥ AHAAT FT AL
@ § AR I& dFar w1 & fF
Ig GWEAT 9gd § @IF AR
fedt Wt sax sfwame @99 a7
gFdl § WMq AR g weAr
R | .

¥ oF I AR wd weAr TIEar
g I a8 oF NRaT gz § faaa
aqg T AT A& FUr | WT TU
TR 2F, T TF TEIT 106
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geard, g, faws Fww A
gfrafedt & g3 foder asdaq
45 & §T 1971 # TEAT AIE
FIOAT § a5 TIEF FU W ¥ @
IqET AT ¥ I & I3 F
1 A g, wevg gfrated
¥, SAF! TIIFH FAZ | I 1973
H ud @RS § g T 3 9T
wegear 1 gfafedy & qarfaq
g FWM 9 A1 W@ ¥, 70T g
¥ wrET §, a1 SER WY AR FE
agt w37 fgar war | §7 1974 F
20 FTET FT ATH  FIATH FUF A
qod A fasr@ gdy ¥ wE g3-
grer FE 1 g7 1975 F 13
faqeax #1 qAXF TWEF  FUTF |
g7 1976 ¥ 13 T & AGIAGRY
yoddt & faafzd § agg arqax
q 3T ANEAT & | G 1977
¥ 26 TATU F AT TI5FH FUS )
¥ 1978 ¥ 23 FEFA F AT
TTEF FAE 1 G 1979 H 24
FAqU ¥ 10 7% aF AfsHT FET
F gt § w@rgFd U qifs Tat
feqy ar arfefedz 3d< #1c dq3qq
FH&t A g & faars gEafaa
g @ Jg 1 FREt F eTrEed &
wd @ g, sraE Fw Al g,
afFT QY IR F AFA F/Y,
Fraadr &, IHT F, KA F,

faega @A FIAT FAT AA,  HAAT
# 73@, tdr wfegza & glrafad

©OFT UTE FEAT AT 8§ IT ARy

1 A Ag) FIar faadr awg
AWM TIAE qar gAr, ITFT S
QA 91, S A> TT> THo &
gedh ¥ sarar war M frg 9N
% g9 39 gar—-IfAatadt = ead
faqia feadt = fge
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SHRI PILOO MODY: Mr. Deputy
.Chairman, Sir, I thank you very much
indeed. I wholeheartedly welcome
the Bill and, I think, I have two quali.
fications for welcoming jt. The first
qualification is, as Mr. Zakaria very
grudgingly admitted, that this Bill has
to a very large extent been my baby
at least for the last ten to twelve
yearg and it gives me great gratifica-
tion to see that it is finally going to
be passed. I am not one of those
who would like to deprive the honour
given to the ruling party for having
brought this Bill forward. But if
they want to take all the credit oy all
the sympathy for the Muslim commu-
nity, I think that that woulg be behav-
ing in 3 partisan manner. I think the
whole country, t0 a very large extent,
has wanted this Bill and today they
are all feeling very happy about it.
The second qualification I Raveis that
I belong to the smallest minorify of
this country, although I suffer from
no minority character deficiéncies. I
am the smallest minority in this
country, not because of the religion
that I profess, which happens to be
the Zorastrianism, because there are
84,000 of us, and that iy enough to
look after the rest of the country, but
I do profess that T am a minority in
this country because I happen to be ..
an Indian and, of that a very few in
this House, And, therefore, anything
that gives a minority character to this
Bill, namely, an Indian character to
this Bill, I wholeheartedly approve
of, Sir.

-
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Sir, there was something that was
said which jars me. I do not know
why the ruling party asked Mr, Salve
‘to carry their brief on a subject like
this. I do not think anybody under-
stood what he was trying to sdy. He
says that he judgment was correct.
Well, if the judgment wag correct,
then this Bill is wrong, because there
has been nochange, and if the Bill is
right, then the judgment wag wrong.
It is only Mr. Salve who can square
that hole, ie., to argue both sides of
the question at the same time.

Sir, I have a couple of complaints
against the speech that the hon. lady
Minister made. She said ihat the
University was started in the initial
stages by the Muslims, establisheq in
the initial stages by the Mulims. 1
would like to know how the estab-
lishment, i.e., the creation at the ini-
tia]l stage, and then afterwards, i.e.,
later stage, take place. T thoughi that
creation wag a particular movement
in history performeq with 5 parficu-
Iar idea, by a particular pétson and it
iy very definitely establisheq how’ it
was done. I have another complaint
against what the hon. Minister has
said. She said, in keeping with the
pledge given to our Muslim brethren.
What {5 the pledge given to our Mus-
lJim brethern? Well, T argue that in
1979 the Congress (I) changeq ils

pledge. Wag the pledge different in
the year 1965 when they abolished
the original Act? Was the pledge

again different in 1972 and have they
renewed the pledge, the old - pledge
or new pledge? 1 do not understand
what they mean by saying, the pledge
given to our Muslim brethren. 1t
would have been much better to say,
in consistence with her feelings to-
wardd a particular community in this
country, ete. It would have been
somewhat bpetter than to talk in termg
of a pledge, which incidéntally may
have changeq sevetal times. There is
one other thing also. Thig expression
‘minority character’ has heen used.
While I have wanted this Bill des-
perately and I have accepted in what.

L RAJYA SABHA ]
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ever form if comes t0 me and I take
it in whichever way it iy capsuled, T
am against the expression ‘minority
character’ and I have pleaded with
my Muslim brethren not to demand
these two words ‘minority character’
because it brings them down in my
eyes and, therefore, it should bring
them down in their eyes also. The
Aligarh  Muslim  University hag a
splended history.
men who wanted to create something
for the future. It hag a history of
people who had a vision for a parti-
cular type of India. It ig congistent
with that vision that Aligarh Muslim
University was created. Therefore, 1
was very keen that the words ‘mino-

408

rity character’ shoulq be replaced by

the wordg ‘historical character’ be-
cause the historical character is re-
plete with its minority character and,
therefore, Sir, 1 pleaded with them
as I am indeed pleading with you
today: I am not proposing any amend.
ment, as I said, I will accept it in
whatever form, it has come forward.
But I would have very much hoped
that evervbody would have seen the
sense, the beauty, I think even the
vision of the expression ‘historical
character’ rather than the limited
meaning of ‘minority character’.

T also wanted in the dreamg of
Syed Ahmed Xhan that Aligarh which
obviously cannot contain the “entire
Muslim community of India should aot
as the fountain head of liberal
thought, of liberal Muslim thought in
this country and I would have reflly
wanted that Aligarh should have been
the fountain-head from which a new
generation of Muslimg will emerge
which will create not only a greab
name for Tslam but also a great name
for India itself. I was very keen that
thegse thingg shoulg happen. Unfortu-

nately, all these matters get bogged -

down in the guagmire of politics arlld
political advantages and if the Bill
hag come forward today and Mr.
Shahabuddin, my colleague, _has said
certain things today, understand tha}:
whenever one hears the truth, 1

It has a history of
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k) .1 L
™ becomes very jarring. And, therefore,
I am not surprised when my good
friend Mr. Pandey who incidentally
comeg from Gorakhpur, did not even
understand what Mr. Shahabuddin
was trying to say.. . N SO

Lie T,

SHRI NARSINGH NARAIN PAN-
DEY: I quite understanq what Mr.
Shahabuddin said that he wanted an
amendment to say ‘Notwithstanding
the Supreme Court judgment etc. and
I wanted to say that when this Bill
is there, Supreme Court judgment is
of no relevance, That is what I
meant. But he wag cohfusing and I
wanted to set him right and #lso to
you.

SHRI PILOO MODY: Sir, he can
have this attitude towards law. After
all T let him have it because he does
come from Gorakhpur.

I thank you very much for having |

given me thig opportunity of welcom-
ing this Bill and I thank the Govern-
ment for finally having dellvéred
the baby which I have been carrying
for 12 years. And I thank you for the
opportunity of allowing me 0 speak
against all the rulés of fhe House.
Thank you very much.

MR. DEPUTY CHAIRMAN: But I
think you will sit and nol go away.
Mr. Pande.

=t fsPwT Arw Qi (ATR-
fafarT) WA gEd, o
gt @ @ F.? T ey
Fochin arg, & wAd forer HA
St ®1 aurs v § P agd WEq
J, 1965 F II9 § g W FT 4T,
TAHETX FAAT AT TF AT J I
T3 FT FAAT, FUAITT TAJT S AT
< G o 5 wfean gfrafadt w0
oY feeos Fl@eT § sOd #rg
zag ¥ faar w@ ¥ 9 faw &F
sfar q=v fwar i wgr @ 1 faEgra
it & @ § frow fa@ &
afdr v wwe #Y f6T & frede
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fomr v & ) @dfgad gv wiEw
AT F oA W T Y ot
61 A & X W FHW Fear ¥
#C 9 fwF 50 9§ 79 T
#rfr 5w @ ¥ av wrefc
as w1 A TP W AW § I,
Gﬁﬁfﬁ'ﬂg,ﬁﬁﬁmaaggq
# foem @ W oaw ¥
T A A ow@hg g8 e
@t 97 77 fa= Fmar mv o oww
el A ¥ g w8 He
G AT RS | AT WX 0F
T A ged fear @Y & gwaar
g frag @9 o =1 9% fau
qar§ I ey & wwir T
F1 o1, TAHI geed fwar )

410

@ A § g wgr wEr f
f& wegdlT ary 7 maw aed
g HA T 73 &Y f& 39
fsor & Af 9gf s QAT FrarER,
a1 g wrom faay wemefren X
HYATT AW & JFATE TEIAT |

S R TEEER : AT A7
gt #gT ( AX Fgr F g awt
1 TT AT &

off fymmraT Ay uid &z, F
ag QA FAgAr § fF fgrgerm A
S AEAET @AM ¥, FA7T § T9a-
qa7g ¥ a1 IEF! 9974 ¥ ? Far
HAAT HIZFAT gIT AT §93 HGAT
&Y 7§97 HAZ AT AqF AT
farasdll TA-99R Y ? AL 3@ q@09
FT FIA AG FI[ ) 9 q1 AIF qF
TLFRI-T97T A | UF qXEF 997 WA
qig3 ArFants Afqafadr v, fa
W, #aA gfratgdy §F oay, @@
IR FH g7 @ fwar, &gt
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N TAw A @, ;| (A AR
fogr, d9 o F@&  IAET FAWH
gt f= fFaag & g0 fggeam &
Aot FAfFd w1 A qET 996 g,
#Y A STF! ATEATRH FT GFT & |
foeq @ ¥ TR AR FT
gra &, fog aw ¥ gw 9
e 9 dar w¢ gFa & &9
qET WX AT q IR aEw
¥ QW U AN GHA & | K oAy
foT Fgmm Tgm f& wod wg fr
To THo Hlo HIX To THo Jo IA
At F F7 faamar o & sgmr f
yAEaET, ag ar oF gftae g
¥ 1| wfac §zw ferg gfrafaEr &t
qfg dgw firg Faw ¥ el
gargrate gfeefadt ar afswie way
oo waw F § 5 owdf 7 wwl
Wi" To THo Hlo &1 fu% & Hv
Qo THo To & T&d fgars § &
g F Ifvuiz & 5 gfeafed &
gEq W & 1§ e @l A fev
Fgm1 wIgm 7 fem &Pl & ouy
st g 5 welig qfew afeafed
v e off, SRR Wt
@nw kW e wifgd 1 ouy E
afsafadt oY, S 1921 § ATw-
IR FT QAlT GHT T SRRl
ag waar fear fF wide &, afee
fedt A« arge g 1 fgeg gfem-
fagr & fom 20 yege «w AR
wiq, AfFs wfing qfeew gfeaftd
¥ 80 WET AR Ty WA ug
ag; afasfaet § foem o 3o W
fr fsRt @w  =egw  awwre,
o wgne fees, wo wif¥r gaw,
AT A5 W9 ey ge odw F 993
FAe g1 o ol swiat g foe
wesl  qfewm fadifads  faa,
AT tew &, SWE A4 80
BT AW HofE Aqfeaw FfAafeer
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F; daramw § | A4 TEE ey 3
g8t g% f& wEd FERT I W
e B o fam & Sfy i e
SiTg ? gEfAd FIAT 9T, WETAE
grega, fF gu¥ o9 a3 @ fF ey
#1 Gefamw faemr qfees @ mo &,
gefum & fasw & @@ 4 &
FRS A 3K S B OFIAW AT
g ¥ fr felt g A qfeem gfe-
fo&t ®1 da &« faur a1q =l 9o
Usidwa FET F GO F®, g
F waw 954 W @7 fa¥ @19
gaar fefer®  fRr omar, @
e s 4 ffve frar
war, IEET FAS A@ fEET wam o
v g § R oagt uv oag Sfewa
G fF @r ¥ weaT mfwww ar o
g8% uefrww faaat afees gr )
FH A FW CF wWg A GET R gl
97 0F Fepfaet & vl w0 gg
AT A1 gras e gul -
ARG—FIE T FAST F AH G
ol &, A SYe Ferw ¥ aiq
A waaT § | WY wiw A e
FAGT §, AT TH 8 ST FoaT
fisicagad e T & 99
g1 0F q@t swg § S I W
wig fre wwdr § wsfyww faw
R & a1 ¥ agl osy
qaww  fewr wg fv geRy
uefame faer | & ST Aoy & S
TEAT AIAET ATH! FT GVE ) AT
Ifeafedr 1 gom  musr  wAw
g1 ooq FRY € Ayl we ug wwe
g S &t wmEd  wq 9ave
g Wy 1w Afaafadr ¥ 5w
¢ Sgd g O 1 99 Sswy §
IR gatqer § weArdy faars
¥ o1 oagh v UF FEE A wa-
frua 97 aga @1 € | I} derw
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¥ fagats STy ¥ 1 geEaq & fagrAt
I qEr T FT T T qGT FToHIAT
¥ g fear 1 Y wE w0
gt ® aoEl fawr @@ g
F wa f& @ a3y s § ordr
gUT 41 F AR TF Tul 7% 9T
faen @1, WfEs & 1 W qwer
g g2 A F 1 ;g M7 wfeg
fip g5 oWl ¥ agf ST & F-T
Fw fFar 1 ®w ® fyg oavg A
W oA UwE wwE wew iR
[ F owFEAE FT fral WS
FE FEA B Y WFAT ST
& ol & 1 SaWdt & fad
RN q% YFT §, dwafeww @
fargln frger &0 Wvm fgms &1
O gfaut # BandT, F A% wAr
&, o 1 adwr fewr o fevd =y
Cqqr T & R fRv v 3 =S-
T3 HHM FOEA (AT ST T
¥ | &7 Rar qfs i gd, oW qfe
FTI 1958 AT H 4 WTHT TFigg
§ % | Wy AW W | wEW o wgl
FTHC Siw qat F AT four mear
q@H WL § wud T wigm
mie g9 ow Afwefidt w, ow
eEaww F1 Ewe 9§ uw
@Eigae FFIfedy & www & fad
q SHET ug waes Aer & v oag
W G gl A 1 agd 4
o & foasT gaFer g 1 § wEgm
fF wfem gfaafd 1 arwl
fgezdt fewddie gwarg &1 wed
FWaT FOGT FL ATqAAT BelAuT
deed fyeifeas & ooz o1 & 1 oi|
w1 owuT g 5 wersdm fae
foedt & wrd ®@T goT AW
as war | v d fagw Afsg 21w
IR gifge @sr 9 <@T 1 S
IR AT Trfed AT 5w rATEgHY
& FaraT [fed | 1947 & F T8
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AAFEA fgast agt ¥ s«ar @
MT 7 & 11 A & A gs
¥ ufgr @8 wd & =@ g
I8 @ 5N BT WRHIEIA AR
SO &1 @Y I WAl g 1 Wi an
93 a1 ST FT AR W qAHwET
F1 wfex ggr At ¥ 1 W< AW
g a1 sdf @ar I dC FT afer
SO0 FT Ol ST WAT § ) FA T
THAwEAT W OFE AW ? @i
gfem gfaefedr & feeifem gz
HEl BT A1 Fiw TEEIIT DT
& ay w3 T fF gawr @
Q% § @9, agy awld & aw any
g gH 3T Alwafae! #1 oF wxwer
AT ST & U1 FTMf9E Foa<
%o wiX fgrgar & avaw g%
¥ ST FT || GO SR A
AT G HIT TGHY WA By | §F
qg GA@T § AT qA T qHA Y
fomd gra © wf @1 qefufedwa
gFT 98 38 Fifaw giv f firgeana
1 agnaT F, I B FGIL H
FIOAIT § SEIT FIASE FAITTHT
AT FT | fawer gfagta &y
Aax |+ swww fygrg gfaefedr %
fia Aaewar & wefrwm @
fasar qv Swa fumdy A QT awdY
91 | gwar gufad § fmr @
FHAT 97 | g qiwmw afaafady
§ 39 A gwdl A aww ags
5 § Wt Aawmdl # ogfuvem
=g fawar ar | feegg # vefrum
#@t famar a1 1 agl yx feurddee
gy fyedt feudire ¥ digax
fgrg & | W& wmgg  WEwR HiT
W-5Tgq FiEwy, T GEE 9T =9
Sy & @1 ofRw argg-aEw] 99
Hifagrgeaig &) feardgse & Meav
1 a1 fgar st § 1 ey fawa
¥ wwex fgrg o, Sl eyl F
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ofsdn qrgq wHaTa Fav feqr wan )
3% fgars ;1% o arg 34} 93
zafau ag sg70 IHq-qg+e o1 Y
gfqafael &, &1% adt &\ & qumwar
g frzaq zadr a9 s +g Al
FARK:E i % | gqf9T & nd wEqT
fF am g 7 34 faq w1 aqfz fEm
2 &feqd 38 fad A a9 =@ &
TR WY FE wGawgAr 7 W F}E
g9 JFIT FT TH7 %G A 9T TG
s za faa &1 @1 gay arg w1 frar
T, AFA TEF wiw T W ¥ 9y
GITATF e q0 §1 SA(TAY, $9FT
LA A THWW | qF B W)
gfaafaars & wragfes *qar §
gt F1 AreT faar § #IC IR
T F W7 aIqt <@r 3 ) gafag #F
swatg f5 g9% #¢ qF quarw
a8t & Frad A maqwed 971
TRt & AT F GOT arad I} Y amd
g, w2 WiT & I swe A S|y
qi g1 faex W F 9T @ oaw
AT T A R 1 TF axg ]
"0 & fag S T8 @ wsai B, wg
fEam 3z qa70 8 | wefteg, maqai
F WA H QX IAC NG ¥ 24
g zafag 1€ Qo 3@ A& @Ay
afgy faad fwar o a1 =8
TAGRH qar g1 1 garg, s foa
g o7 aar & 398 god Ay
59 fasr & ara g% ¥ fedt awg &
RGBT A Trr @A TifRT

g, I g¥ feq ¥ gafr @ae
Ay

SHRI SYED SHAHEDULLAH
(West Bengal): Mr. Deputy Chairman,
*Sir while we are talking of thig Ali-
garh Muslim University, let us take,
for example, the Calcutta University,
One of the Europeans had earlier
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written that the Calcutta University -
had done a wonder; It wag started for
the upper-mildle classes but gradually
it broke the bonds and ultimately it
become an institution for the entire
people. Now it is not surprising that
the Aligarh Muslim University also
has done so, but we cannot forget that
originally it was meant practicalily
for the children of the aristocrats of
UP and certain other places. |

agt 9T gy Midsmfer £ a5 g
R | G Fqug AgAT @f ¥ UF FHE
T51€ A M FER T 90 5 2aR
Fal WART HFF ATUD % q:erqfr &
e A 45T | e e

that the sons of the abhijatg will not
read with the gong of the common folk
Now, as democracy advanced every-
where and enlightenment proceeded,
it broke the bounds and Aligarh be-
came as good an institution of the
people as any other. Naturally it is
a glorious chapter in history,

They were talking of numerical
strength, How many students have
been added to it from year to year
etc. But what is the new class
composition there in that University?
Of course, that is another matter, I
need not dilate on it. At the same
time, Aligarh University has a history
of something else, It meant a break
from the old rigid outlook; it was for
science and arts. Sir Syed wanted
that science and arls should flourish.
He brought a rational outlook and
ideology to the University. Now,
looking at this backgrond the mention
of the minority character is worrying.
If it means minority character in
terms of providing admissions to stu-
dents that is  acceptable, Due to
competitive market the Muslim boys
all over India do not get much of a
chance to get anywhere. If there is a
liberal policy in admission somewhere
it is good. Now throughout India the
Muslimg are getting educated, and
there are bright boys amongst them
and well qualified people are there
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among them to run an institution. So,
if they get great scope in  appoint-
ments, there is no objection. That does
not mean that it should be run only
with the Muslim staff  But at least
it should be seen that if there are
qualified people available among
them, they are given the opportunity.
In this sense, the minority character
means providing certain opportunities
to the minorities. I absolutely gupport
it. But, I do not understand what
the minority character means, If
Khoeminis ideas come here, I would
be a little anxious. So there are all
kinds communal, religious and ob-
scuranist ideas.

MR. DEPUTY CHAIRMAN: Khoe-
mini will not come here,

SHRI SYED SHAHEDULLAH:
I should not have named him. Any
way, there are fundamentalists and
all that they say sometimes blinds
reason., This thing can be there, And
then you will not find people growing
with one another. or instance, I was
brought up in a tradition where
Khasrau's kaafir Ishqam wag one fac-
tor Khusro said: “I am a worshipper
of love. He said: I worship love and
I cry for love” I also recall those ver.
ses of Hafiz which have been quoted
by Raja Rammohun Roy in his book:
Tohfa tul Mawahidin,

AW TWR ATHAR 9 §OF €@ T,
& g QAR Tiga A [ Avad

It means:Dont be a follower of op-
pressors, whatever else you may do is
permissible in our shariat ie. our
religious code (Interruption). because

e atwm wq AL
in my religious code there is no
other Sin. So that is the broad out-
look to which the mediaeval age rea-
ched. The composite culture which my
frieng Mr. Bishambar Nath Pande
was talk of is this composite culture,
of which that liberal culture was built
1t was g contribution of all these things
up But now there are s0 many rigidi-
ties which have come along and so
many people talk in so many manners.
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Some people are firing the women-
folk for simply seeing the cinema.
All these things are happening, So
you do not know what minority cha-
racter means. If things come . into
play naturally we get anxious. I think
this will be a backward outlook for
the Aligarh Uniwversity which hag been
the seat of modern culture science
and arts. There are apprehensions|
My apprehensions are not unioundel,
1 happen to read Urdu papers ‘rhey
are concerned about many things.
Sometimes they are agitated, ag +be
papersg in many other languages 4{o.
I tound my friend, Mr. Khursued
Alam attacked in the Urdu papers on
wrong lines, not on my lines. ‘L'hese
apprehensions of mne, 1 lay before
the House. I think Mr. Bishambhar
Nath Pande has himself seen in 1921
how devadases Swamijis and mauianas
came and captured the Congress
pandal. He saw also how in 1925—26
They spread communahisim He saw
al] those tings happening. Those things _
have to be guarded against. There can
not be any doubt about it. I hope that
the Government will gee to it that
the minority character may no lead
us to all kinds of interpolations which

Aligarh never had in thes past

So far as the legal language is con-
cerned, I am opposed to this, Propor-
tional representation was provided for
election to the Court but in this bill
it has been taken away. I also oppose
thig proportional representation gives
representation to allsections. Well, if
they are in overwhelming majority,
they get majority. These are all shades
of opinion,

q S A F999 W gEAd F1 GEE
¥ Frz-99 go § g9 /) A9T-qF
AT 1 ZFE T FEAN S FEYATeR
F QLAY g RICA IaF W & AL
AT W | gEd g g 1 gEfag
gq Wi WY § A1 Fiea Wy §
f& guX aaTn ¥ 977 G &
fa ag Feqdfasn a1 ®1gE 7 A9 |
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But there are forces, Somehow they
even take the religious institutions out
of the religious fold, It has happened

s0 many times. SIHXTA F FXF T
AT g g FAiME a8 I GJfer aray
zafwa 59 ax & o gvgr & @iaan
qIZATE |

My friend, Mr, Gupta was claiming
so much credit for the Janata Party.
This was the only one occasion. When
I had voted with the Congress (I).
That was an amendment in which it
was said that secularism meant that
all religions should be respected the
Congress (I) along with other pro-
posed, that this amendment should be
deleted, That wag regarding respect
to all religions. My own amendment
said, respect for the right to pursue
ones own religio, and consience be-
cause I cannot demand a Muslim to
respect what he does not believe
in or like nor can I ask a Hindu to
respect something which is at times
painful to him_This sort of respect
for all religions, in my opinion, is
not secularism., Sometimes the mean-
ing of secularism is carried to that

gxtent. | !

Besides there was an objection, I
read an article in the Panch Janya by
tha gentleman who leads the RSS, Mr
Deors. He said in that article that
Muslims should have to conform to the
Indian culture. What wag that Indian
culture?  What did he mean?
Rabindra Nath Tagore had said that
where the Muslim door was open the
Hindi door was closed, and where the
Hindu door was open the Muslim door
was closed. It is the
Rabindra Nath Tagore said: What was
required in India was that these walls
of separation should be broken.
The writer mentioned had, however,
written, Muslims, Christians ang others
have to respect all the religions here,
everything. We respcet all mahapurish.
Why should they not respect all? I

orthodoxy.
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have seen articles in the
papers referring to music be- -
fore mosques that they should

stand quiet, They should just go and
respect all, This sort of respecting
other religions brings in all quarrels,
brings in more conflicts. That way,
the kafir-ishkam slogan was much
better. I have objection to the talk of
tolerance on this ground. We have
to live together, We have to tolerate
each other. So there is no sense in
being sensitive about it. That is not the
thing But one thing is there, I have
said in my life from 1924 or 1925 to
this day that I shall fight for civic
rightt When there was the unity
conference in Simla in 1927, there was
ihis question. You know, of course, we
were followers of Gandhiji, but
Gandhiji wanted the Muslims to fol-
low certain practices and the Hindus
to follow certain practices. That was
his religion, He wanted to impose his
religion on the others; I say this with
all respect {0 him_I am not going into
that now. But he said we were like
brothers and all that, No Englishman
says another Englishman is his bro-
ther. What the Englishman says is, “I
do not agree with a single word of
what you say, but I shall fight for
your righ: to say it". It is a question
of respect for ones right to  follow
ones religion This sense of respect
for ones right should be there. So
what you have to do is not simply
toleration and all that. You have to
respect anothers right. Amd that Is
what our friends of the Bharatiya
Janata Party should also understand.
Thig respect for ones right is more
important  than dimply respecting
gods and forms of worship. Sir, I
do not wanmt to go into details. Shri-
Bishambhar Nath Pande spoke about
the composite culture, So far as I am
concerned, if we have to recall any-
thing in the past, we shall final the
roots of democracy and secularism
in the Budhist age andg the medieval
age. What T mean is that Aligarh
does not have to reject its past.
Aligarh should go on expanding in

western science, modern  science,
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A~modern culture and all that, One
thing more I shall add here. Halls
are mentioned in the Bill This is
one of the symbols of imitating
Oxford and Cambridge. Of course
Ravindra Nath’s Parnakutirs in
Viswa Bharati are turned to buildings
and mansions now, Things are going
on in that manner. At least, let us
drop those expressions. Let us have
buildings, hostels and lodges, That
wil] be more modern, -

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
Mr. Deputy Chairman, Sir, I do not

& have the intention of going into de-

tails. I would only say a few words
about this unique institution. The
Aligarh Muslim University is not
just another university. At the back
of it there was a big movement with
certai1 objectives ang the university
or this ingtitution wag established to
achieve those objectives. So the
Aligarh University is a unique insti-
tution, as I said, unique in more than

= One gense, It was built brick by
brick by Muslimg and by Muslims’
money, But at the same time, I
would be failing in my duty if I do
not acknowledge the contribution of
no-Muslims also and their patronage
of thig institution.

Sir Syed Ahmed Khan wanted this
institution to be an Oxford or Cam-
bridge i1 India. My friend, who was
speaking just now, said that we
should get rig of Halls. How can we
get rid of Halls? There are  Halls
in every university and actually they

. are the basis of all universities. Ac-
tually Sir Syed Ahmed Khan wahted
this to be an ideal university. There-
fore, these thingg have to remain
there. Sir, if the demand for amend-
ing the existing Act hag any element
of communalism, I assure you, Sir, I
would not have associated myself
with this demand; I  would not
have supported thiy demand. But it
is obvious that the demanq for
amendment ig reasonable, democratic
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and non-communal Minority charac-
ter does not mean commutial charac-
ter. And I cap assure the
honourable Members of this
7 P, M. House that Aligarh Muslim
Univergity -is as Indiah as
any other university is Indian. Ali-
garh never had that sort of a feeling.
But % 1920 during the deliberations
of the Legislative Assembly Mr, S.
M. Ali said, “...the general desire of
the community for a free and autono-
mous university”. Today once again
we respond to the same desire.
Miiority character for AMU is not
a demand on narrow sectarian
grounds, minority character is the
logical consequence of providiag an
autonomous democratic structure for
its functioning. It has been said that
the Janata Goverament ha(g also intro-
duced a Bill giving minority character
to this university. May I draw the
attention of the honourable Members
on the other side, if the Jamata Gov-
ernment wanted to  give minority
character to this university, then, why
did they not accept the deftaition of
“university” given by the Minorities
Commission in which there were such
educationists ag Mr. V, V. John ahd
others?. -

DR. RAFIQ ZAKARIA. And appoin-
ted by them.

SHRI SYED SHAHABUDDIN: Why
have you not accepteq it.

SHRI KHURSHED ALAM KHAN:
It is almost the same. However, I am
gsorry I woulg not like to enter into at
argument on this. In what J have
said, I have made my point,

Another thig which T would like
to assure is that the University is not
going to shut its door on the non-
Muslims. Aligarh has never dohae it,
and it will be most unlike-Aligarh if
it is done at any time. I can assure
that Aligarh has not done it. Aligarh
will Yot do it and we will not allow
Aligarh to do it.
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[Shri Khurshed Alam Khan]

Some Members have expresseq their
apprehension about the composition
ang powers of the court. They should
remember that the composition and
powers of the court have been pro-
posed as an experimental measure
and in any case the statute which will
be framed by the Board will be
alwayg submitted to the visitor of the
University for approval. So there

should be no  apprehension o this
account.
In the mname of Aligarh Muslim

University which we hold so dear, I
would like to appeal to all well-
wisherg of the University at the same
time to beware of the pitfalls ahead
ahd to focus their attention on the
supreme task of achieving its objec-
tive ang to guarg jealously the future
of this great institution. But surely
it is not necessary that a liberal Mus-
lim wag to prove again and agaih that
Muslim  heritage and  secularism
should go together, The demang to
prove secularism or any such thing is
the product of a deceased mind, How-
ever, T would like fo quote Pandit
Jawaharlal Nehru on what he expec-
teq of a  university. He gsaid, “A
university stands for humanism, for
tolerance, for reason, for advancement
of ideas amd search for truth.” I
suppose Aligarh will not be second
to anybody or any institution ip fol-
lowing this motto, it has been follow-
ing this motto, and I cap assure that
it will continue to do so.

Of course, T quite agree with some
of the points that Mr. Shahabuddin
has made, that as fap as the Olg Boys’
Association is coneerned. it needs to
be reorganised and reorganised in a
Pashion that it will be more active and
it will play a more constructive
part in the affairs of Aligarh Muslim
University

Sir, ag I said, I would not like to go
into details. But I would like to
mentioh about particularly what my
friend who
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said. Those of our brethren who feel
sceptical about the ability of the
Muslim community and members of
the Aligarh Muslim Uhiversity to run
the university are makinga dangerous
comment on the character of Indian
Muslims. Are we no longer the same
men that we were in 19207 The res-
ponsibility that the Aligarh Muslim
University Bill, 1980, places on the
Aligarh men and the Muslims of India
is far greater than the powers and
authority it grants, Thig is the test
case for Muslim aspirations and the
whole natioa will watch. It is the
test where the standards are high. Let
us face it with he resolve and sincerity
and a sense of history.
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I deem it both a1 honour ag well as
a privilege to participate in this his-
toric debate. But at the same time I
would like to sound a note of caution.
If Aligarh fails after this Bill, it will
hurt not just the pride but the future
prospects of Indish Muslims also.

However, I am confident that Al-
garh Muslim University will rise to
the occasion as it has alwayg done in
the process of developing its autono-
mous structure, it will wholeheartedly
put its trust in those who have put
trust in it.

Before I conclude 1 would like to
gay that the prophetg of doom wil] be
totally disillusioned about this Uni-
versity. Sif, T would like to assure
my friend, Mr. Shahabuddin. Please
rest assured that whet1 Aligarh Mus-
lim University bell sounds, ask not
for whom it 1is. Take it from
me that it will be for all
ang for all, without any discrimination
without any prejudice. Before I con-
clude, T would like to tell Mr. Shah-
abuddin and others jike him.

AT g fr @ 70 A @
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DR. SARUP SINGH: Sir, I find it
very difficult to speak on this occasion.

: |

one <«
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#™The reasons are many. I wish Shri

¢

Pandey had stayeq in so that he
could have heard me. It is unfortu-
Mate that I am reaching a conclusion
with which I am afraid none of you
will agree, namely, that it is becom-
ing increasingly difficulty to speak
the truth in thig House.
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I am going to say this once and for
all because I may not get another
chance to speak. Unless you respect
differences, you cannot accept secu-
larism. Yoy are covering up every-
thing. Differences you cover up by
saying pleasant things. What for?
Because Aligarh is a political consti-
tuency. Aligarh is not my political
constituency. I do not know where
my constituency is. Aligarh is a
university for me. It is not a
political constituency for me. For
each one of you who is a politician
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in this House, it is a political constj-
tuency. Are we worrieq about Mus-
lims? Who is worried about Mus-
lims? No educatjonal facilities for
them in the country and no jobs for
them. Has anybody bothereq about
Muslims? Ang non-issues become
issues., Aligrah has become an issue.
Ten thousand Muslim boygs are there.
But what about the hundreds of
thousands of Muslim boys who cannot
get 5 chance to get education? What
about their jobs? Has anybody bother-
ed about it? Is anybody bhothered
about it? No. Everybody, however,
is bothered about Aligarh only. It is
because it is a political question. You
win over Aligrah, and you win the
Muslim community. If I were a Mus-
lim, Mr. Deputy, Chairman, Sjr, I will
feel insulted that I should be treated
ag a vote bank. I am a human being
like anybody else My friend was
right. I felt angry when somebody
said “tolerance”. Where is the ques-
tion of tolerance? That is what I
want tg know. Who tolerates whom?
And who are you to tolerate anybody?
I am ag good a citizen as you are. So,
what business have you tq say that
you tolerate me or I should tolerate
you? We in this country are equal.
We are all equal. At least in the
eyes of the Constitution all are equal.
I know, gir, that nowhere else we are
all equal. I think it wag my dear
friend, Dr. Zakaria, who mentioned. ..
I am sorry; I think it wag Mr. Salve
who mentioneq about equal gpportu-
nities. I want to know where equal
opportunijties are available. Are there
equal opportunities in the city of
Delhi? Forget anything else. There
are no equal opportunities, Then,
Fundamental Rights. Are there any
Fundamental FRights or whatever
rights you call them? Oh, no. We have
driven the Muslims and we have
driven the Muslimg of Indja into a
corner and driven them into a corner
to such an extent that they say “Give
us the minority character.”. Sir, mi-
nority character or minority complex
is a dangeroug complex. Minority
complex js a complex of self-pity. I
agree with my friend, Mr. Shahahbud-
din. Any Muslim who feels self-pily
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is an enemy of himself. No Muslim
in India ghould feel self-pity and if
he feels self-pity, it is a judgment on
all of us. And yet, Sir, we have such
wonderful people. We are all secular,
Throughout Indjan history, there are
great lovers of peace. Hindu religion
is a very peacefu] religion. Of course,
it is a very peacefu] religion, Sir,
when I wag a student in the Delhi
College, I would go to Chandni
Chowk and when I wanted to have a
glasg of water, I would not get a
glass of water, Do you know what I
got? In Chandni Chowk, there used
to be a pandif who would give us
water, when we wanted to drink
water. Tp a Brahmin he would give
a glasg of water; and to a Rajput he

would give a lutia: and to a non-.

Rajput or g Khatri—I think Rajput

and Khatri, both are the same—he
would give in a steel vessel; and
lastly, the poor Muslim comes. One

day, I said, “I am a Brahmin” ang I
drank a glasg of water. ang then
another person came and asked for g
glass  of water. He asked:
“Who are you?” He said: “I am 2
Rajput.” The pandit said: “Look
here; vou drink this water”. That man
asked him, “How did you give him in
a glass?” He replied. “He is a Brah-
min.”. This man said, “No; he is a
Jat.” He was upset. But he could
not do anything because I had aglready
drunk the water. So. this js the way
we treat others. This js the kind of
tolerance and this is the kind of to-
lerant, loving, harmonious, spiritual
religion that we have. And yet, Sir,
everybod, is wonderful here. All of
ug are great lovers gf each other. If
that is so, then what is wrong with
India?

DR. (SHRTMATT) NAJMA HEP-
TOLLA (Maharashtra): What is
wrong? (Interruptions).

DR. SARUP SINGH. You are ask-
ing me as to what is wrong? Tf vou
don’t see anvthing wrone Madam, it
means your eves are rlased. And I
have 2 feeling that nothing is wrong,
because you belong to a prosperous
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family and you have access every- %

where, But what about the poor
Muslims in India, in Delhij here, whose

children cannot get any education,
whose children cannot get any job
anywhere? (Interruptions). 1 do not

want to remind you of anything and
I do not want to create any bijtterness
here.

SHRIMATI HAMIDA HABIBUL-
LAH: You cannot understand any-
thing. (Interruptions).

DR. SARUP SINGH: Mr. Deputy
Chairman, Sir, the same things are
happening to the Hindus also because
of poverty. Because of poverty many

Hindug also are like that, (Interrup- --

tions), -

MR. DEPUTY CHAIRMAN: Order,
order, please.

DR. SARUP SINGH: All right, Mr.
Deputy Chairman. I told you in the
very beginning that jt has become
very difficult, increasingly difficult,
to speak the truth in this House and
I will not speak the truth. I will now
speak on the Bill, (Inferruptions). I
will now use 5 diplomatic language
(Interruptions).

SHRIMATI HAMIDA HABIBUL-
LAH: You speak on the Bill. (In-
terruptions).

DR. SARUP SINGH: Sir, I will
now use a iplomaic language., (Inter-
rupions). I wil now use a poie angu-
age and I assure you, I will not hurt
anybody’s feelings. )

Sir, everybody has been saving that
the minorit, character has tp be res- *
tored and is being restored. I am one
of those persons who never thought
that the minority character had been
taken away. If vou ask me, T would
say that the 1965 Act. the 1972 Act,
ete. have not really taken away the
minority character. Anv pou may
condemn Dr. Nurul Hasan as much
as vou like, But the fact is that Dr.
Nurul Hasan had tried to perform a
very great service to the Aligarh
University. What had happened was

z
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~= that the powers of the Court nag been

taken away. 1 assure you, Mr. De-
puty Chairman, throughout the coun-
try in all the Universitjes, the powers
of the Court have been taken away.
And there is g reason. At one time
the Court could elect the Vice-
Chancellor, In Delhi University, as
late s 1950, the Vice-Chanceller used
to be elected by the Executive
Council. Incidentally, there is an
interesting story. In 1946 some mem-
bers of the Executive Council wanted
Sip Morris to be defeated. You will
be surprised to know, they put up as
their candidate—you will be surprised
to know the name—Nawabzada
Liagat Ali. He was put up as @
condidate by one group in Delhi.
That group was predominantly a
Hindu group. But then Nawab-
zada’s condition was that he should
not lose the election. His nmame had
to be withdrawn at the last moment.
Sir Morris did not permit vote by
ballot. That was as late as 1950. Can
you elect the Vice-Chancellor today?
Can any Court in the country elect
the Vice-Chancellor? No. Because of
the polijtical and other climate. You
can elect the Prime Minister. But
you cannot elect the Vice-Chancellor.
Understand. No Court can run a
University. Executive Council can
run the University. Bring 25 out-
standing Muslimg from all over the
country, educated, non-political, with
their hearts full of compassion and
vision, minds full of wvision. Bring
them there. Make them Executive
Council. Let them decide who should
be the Vice-Chancellor that can be
a real successor of Sir Syed Ahmed
Khan. They cannot, The Muslim
community is wonderfully pleased
and says: Do not take away the
University from us; now you uare
getting it. Yes, you are getting it
When you get it, what will you do
with it? T as a Hinduy, if T were anti-
Muslim, woulg be delighted. Hers
is a Bill which will make it impogei-
ble for the University to fumetion
Your Viee-Chancellor will always be
under harassment. The Conri meri-
bers will always bhe quarrelling
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Members wil] be quarrelling amongst
themselves. You wil] have to come
again some day to Shrimatj Sheila
Kaul with g request that some how
the Muslim community should now
be persuaded to make some changes
that become necessary. I am not at
all opposed to the Bill. Please pass
it. Like my friend, Mr, Shahabud-
din, we are not opposed to this.
We merely say that this is the Con-
stitution, but something is more im-
portant than the Constitution. That
something is called the heart znd
mind of the nation. Our worry is
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about the heart and mind of the
country, not the Constitution. Let
the Muslim community be happy.

My worry is thag the Court should
never be made as powerfu]l as you
have made it. I will give one ex-
ample to make statutes. Incidentally,
my friend, Mr. Shahabuddin should
agree with me that the Janata Bill
in one respect was inferior. The
Janata Bill had said that the Court
could make a statute. They had said
that the Court can make a statute.
This contains a provision for the
President of India’s approval. Your
Bil] did not contain that provision.
Luckily, I had got no chance to
oppose it. It never came to the
Rajya Sabha. Otherwise, I would
have said the same thing as I am
saving now. But do not have any
illusions about thig new paradise that
you have been bringing in. There is
no new vparadise, as far a5 this Bill
is concerned. No. T hope there is a
paradise somewhere. But ne Bill or
Act ever brings in a paradise. Para-
dises do come but they come throusgh
some special kind of illumination.
I hope for that illumination we shall
work for. And do not distort history.
Do not start covering up things. Let
us understand the rezgons whv the
Hindus and the Muslimg should live
together. The reasons that vou give
are not the correct reasons. There
are reasons why thev should be like
brothers. There are reasons why they
have heen very often brothers. Go
into those reasons and hrine them
together. .
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That is how India will progress
and come up. Otherwise, I am afraid
this king of superficial approach to
the question of secularism or any
other ism will not help. Mr. Deputy
Chairman, it is my great misfortune
that ever, time I come with the idea
that I will speak very pleasantly,
but when I start gpeaking, my heart
starts troubling. ,1 promise my
frieng the other day that I will say
nothing against the Bill. But what
shall I do? When I start hearing
sermons, something starts happening
to me and I say that this is wrong.
We must face the reality and we are
not facing the reality. The Rajya
Sabha and also the Lok Sabha should
have the courage to ‘listen tc the
truth, however unpleasant it may be.
Mr. Shahabuddin is a Muslim. He
felt hurt that somebody in the other
House said something very nasty. I
will not repeat it. T am a Hindu
and I also feel hurt. He shoulg not
have said it. He felt hurt and he
spoke about it and everybody pounc-
ed ypon him saying, “You are spoil-
ing the atmosphere”. Now, what is
thig atmosphere which can be spoiled
in half an hour? I hope Mr. Shaha-
buddin will give me the privilege of
being his compatriot in some respects.
We believe, Mr. Deputy Chairman,
that Alisarh hag a very powerful
role to play in the future of the coun-
try. But that role can be played pro-
vided the Muslim community is able
to see what it wants. Slogans will not
do. Aligarh University has inferna-
tional standards in various fields of
scholarshin. Sir Sved Ahmad Khan
said, “Modern knowledge and Tslam
are nnt opnonsed to earh nther.” There
are thnge amang the Muslims throu-
ghout the Worlq wha vrotest against
tha: kind of enlightened ideolosy. The
Mnuslims of India are no excention to
that. They also have differences.
Naw, hera ig Prof Racheeduddin
Khan. ¥e is ane Muslim ‘There mav
be stMme ogantleman cnmewhare, He
ton ic a Mnelim Mr Qhahahitddin is
a Mudlim. Now. which Muslim will
dominate the Aligarh Unjversity? If
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you bring in politicjans, then polities
and education are poison and nectar.
They cannot go together. Madam, my
apologies to you and my apologies to
others. If it pleases your heart, T will
withdraw every word of what I have
spoken. With these words, I support
the Bill. I want t0 make one humble
recquest ig Mrs. Sheila Kaul. Kindly
see that the kind of Court you give
them, the king of Executive Couneil
you give them, ig a kinq of Court or
Executive Council which makes the
unjversity functionally viable, If it
does not become functionally viable,
then all the rhetoric that we have in-
dulged in will take us nowhere.

MR. DEPUTY CHAIRMAN: There
are many speakers. I will request
the hon. Members to finish their
speecheg in five minutes.

st gt garqeng - wo-
Tl wEEE, AT gwd Gqdam
fafreet % gm0 niefirg qafaw afrates
AfeHe faqr & 8 F<F ww A
o WYY geEwA dfeeer F1 aigar
T fFa1 917 ged) avw a@ o
qrfae 7 fear fw gardr arey, g
RECECE G - o G e
Tnfersn A 97w FaW =@ @
g1 & mod mrgwm fafaeet wic
YA TFew fafreet qE g~
Iz T g o9l wg ww g
foar faas X fergeam % ardw
F AT W ¥ F g arFt omc
B wEAde ¥ muAr At
T ferma wR gaqw & @i ga
#T fear | @& o W atamETr
A oF 7 fHar w1 mars Sar

=

BAAF fgex F AW ¥ 3w

dEY F@TT e
fF o @ foe ¥ = o W
Fet w1 Hwerd )

-
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Admg gfrafedr &1 aig #
g T_AT wiwT § 5 Aieai #r oAy
FIE & FFIT FArAT w47 | ffgas
TRAT AWFH WS &I, FE A
FrgT W 1 sygamafs  w@EEm,
forg migmifd  F@eT & A
gIHFIT A 3 fao & &0 Im
fadar & ag oF agd & wgw waao
g | wEA¥E ¥ aga ¥IF-9WF  FT
g1 oraEa F3F atfed sedi &1
T TR @HL, Adg g iafad
¥ areqF vEAatAl  F WIERTHI
FT &g @y gy aga AT &K
T1g s dare fwar & o W
T K ag  ¥ga SvHIE HWIT
IAT Wi fw #% e ¥ Jw o} S0
W Eag sy faa & g& Ay w99
adgrg gfrafadr @i W agsia
T AT FT AU G g WA
A WA | FEFT  AYAT H[ANET
R @ T #i wgdla a7
wgafax & S¥A F1AWw @H &1
gardr szR fafaew wic oqFwa
fafreeT AT gAY adwke & qU
arfgar w2 faar &

I1garafa agiga, STar fF amwsr
TiqH g wATE Afewn qfratads 1 w9
A1 gfeore gFema JFAd Agal
77 T AE €Y | AT dag { oAeE
awFa< ¥ e av {5 admg gfa-
afgd) o WigasA Mg F@T
fedt feed arfoa ar aierfasdn
F faar w2 gl FEW g1 IR
Fg1 a1 & & g8 HeF F qEaATH|
1T feegat @ ww gafgr &1 @
gaqid i@l F! a@ AT §
T 3@ 3@ wT TE K qfeaw
TFTAq FH N WA IHGT A
arfe qgamrAt #1 qelw F sfa
AT FFTAT ATx HIT IAFT famwema
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gX fwar s 9§ @ fgmwi #

A gd & AW A T wEE WX

THRT A& TV |

§ g% %% § 98 wgAT TIgAr
g f& 73 fua aga sdla F g
AT fgrgeat® & g aa® R W
fawr & sarde #wm 9z dw fea
TATOF 1 IWE asQaEd gy
atdt & & wifre § s gm fag
Tga g F1 9139 § f5 ¥ FwIw
& 9T gW ¥y faedt wa wag
FX 1 7 J7a FT AT S g f
A9 W IAET qGIEFEA FI W E
ag g4 & 3z f5 faq A @
9 AT AT § | AT A q@-6@
F UAAST HIAA A AT W E
T AET g AW § 5 4
AT FX D &F A% Aqifera
FTWRE | T A1 gwmd udl #HIX
gt add¥e F g OFH & W
wifsrd A, AT §T AR T EI-
W HTAN G | aw Swee g
fam ™ a® «@w I8 a@ &0
g sd & fF 5w fadw ¥ @@
QY HEF AN AL B AIAAAT T
fraaT Fam ogar @ & |

st gaT wEgHe gmwi: (SW
W) TR AewAa qaifEe
Fr T FE g T YT A fFmr
Sipdl '

s grfwar gahasey o W
faey &1 A =& faar | .

Rk T AWM g & z®
AT% 3G A7 AR A wam fE
IR FIE 41 ATHE F Fi¢ AAIE
¥ areqF @A T gL TE@E A
aga e fwwmas ) 3EF A
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[stwar grfwar edgearg]

1972 ¥ yuTHe &g af ag
qu @%@ ¥ 3ffese gew A
g§ I 1975 & HASHE F Y
Siasa o § g7 A g g% | 1967
1968 # a7 #ASr & fge &7-
wA @gy W fF ag geedlg
fafqeee ¥ IA%F qEa go F) a9 90
Zd4 A3 F:haat d g Tfeear ol
featéy =T fawtfar &t @Ew
Tgr AT aAfena aOF § 7T #%7
¥ 3§17 as-38 wfeww drsd §
T FW 1980 FI 9T AHITHT U&H
faq #r waq ¥ Jarc TFar w41 |
AT 9 TAF! T Y G 41 9w
wAr g fF o aEAfel s
#1 Mfasra F&F 3aF7 qifag T faar
g fs a9 win fegmad) Jagav
F Agel 9T AAgE § FAw ¥
g1 A (sa® faar & guT argiifes
¥ e4F, IA4 q@wrw, SAF qiw
MR FEAT Y gidf Hiw gard
T4AHE & KA B 1 AF SwE@ ¥
faasfy w#gremr Wl § qEaHd
ferratfegs & qaEar F& 9K
JagaT F owgei w1 fagrn A”
arad F fai omed ww A
galdr 3% ¥ &t | wE IgAl &
TART AT AT AT A e
7T gAR qeF F a8 ATV
A g4 fagrar fF 3781 Jvqex &
Il W AF gAR Aw u fwer-
s W W TesyTes  arfed
FT O qFEAT FFAT | AR AFF
¥ HATW A et qiEY HT TAEe
Ara g% A< gheaaraigy A1 A<
qrEf v - qgdwr IwT arfaq
F faar f5 qu 1Ew RagER SR
gAY & qua gavw v rfadr
N TYAIAT ATIAT |
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ag s § fF ag g<d aewr
AT TATF T ATAF F Fwary &
rea v fawd A afog w0
Iy € 1 34 faa @ gl ayfea
RN AT gD IgAT 7T A
§Y8 ¥ WIEE & E A FE FT A-
N @ € #1g & zaw e
q Sq470 W YFWA F AT F1 fgear
aq w1 wWigt faeem 1 ugy fow
ERIFUfEe FUE & 4IF HAFAA GTHT
a1 AR zad faw 21 qEae fgean
FT T AT T F AT ) A1
169 Y T wd F wfd argw
TAAT F AtAY &1 GAe Wi faferae
¥ qi¥ KA1 FAAI | FE GIA - ATe-
fagi ) fare A_w e ol
agfes & o= ARl & 1@ §W 0
@ W@ ¥ HFEA THY  GOF
¥ Y Ugw vaIgEREd nWe ¥
ATAT | WU UF BET § gArE g
& 5 iy qoEwa rFiadl § 9T
sqtfafed w1 SEWA g1 a1 SaTa
ATGI & 1A AT A § @G AT
qg faa ST #Tw g 9199 N1t g g8A
fgrgeata & qaaarT am e § 7
fazy snmmerig gfrafedt & A9d
q§F F1 FRHIDU N AW & wod
Y G Ry & W gw ¥ fad
AT @gd qul FT AF g | WA
waFma et @i aew fafaeet
HIT TTHE A FFAT qFEAA THHTE
M7 wfwerg ading qieem gfrafad)
F1 AFT G {FF A GFYAL q1FAN
F THF  FuT @Al HT UF agA
g famagd 3 @ 3 Ax @rE
1T & adag qfeaw gfhafed &
%ig9 ATGAT, TI%, AWH AT AT
gR GAaT F AT I B Al
Dar & % 29 Tama WX fwfwsea #
qr W ¥ A I[WHR FL | IW
AT A FHgAT BT B AR §



437 Aligarh Muslim

qregas 7414 AT AT &HT AW
g2z 3 1870 & @ v & fergeam
¥ q@anrsi & 90 @@ § arAw
? T HIT AW AR aWIq &
AR gawr WAY W FUF agd
@1 wifgd AR gAR wfeE Fa
FT AFh F1 qEasfaw Wi qifwa
Teql ®1 ATEIRfAA  aga WA
FAT | ag AT F AT ATFIT FHEY
qQ g9 | W0 dF A1 wHArg
gfaafgdy & fofqas &, F#grurfe

“Students should look more at
developing strength of character, g
sense of public duty and patriotism,
We should devote our attention to
turning out men who jn appearance
are neatl, dressed and clean, of
robust constitution, ang welltrained
muscles, energetic, honest, {ruthful,
public-spirited, courteous and mo-
dest in mananers.”

arfgr % & fad gaar @ «F@ \

f& ars zq a ¥ 4% AT §

fs gga & Y @tam 9@ 9,
AT qg WY STATAT AT,

3t gfisa =g WA g,
g< asg F4f fqe s
A7 w1§ Ay ferar  gIaa
FLANT T TR aATTAT |

ag gr@ ¥ ot ageT args
st ¥ fad &3 W § | AFT Tga-
age wfwar

MR. DEPUTY CHAIRMAN: Yes,
Shri Yogendra Sharma.

SHRI NARASINGHA PRASAD

NANDA: Sir, shoulg you not thank

her for her inspiring speech?

MR. DEPUTY CHAIRMAN: The
whole Houge has clapped. What more
is required?

SHRI NARASINGHA  PRASAD
NANDA; After all, you also come
from U.P.
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MR. DEPUTY CHAIRMAN: 1 alse
highly appreciate her speech gnd com-
pliment her. .

SHRI NARASINGHA PRASAD
NANDA: You glsg appreciate. Com-
pliments and congratulations from us
to the Madam for her inspiring speech.

W TN TAWE AT (8T
STW) © IAFT TN GRF F A7 AT
wre §, afFT aga aswraid ¢

st dwier Tt (fagre) - A,
zafas gv gwR @gy & ArAAm
wEEdl  qga 4@ g wgy § 1 Afe
g awmy € v faww & dwa arg
@ 7€ § & aag afafed o
§ ot searfad @weT § F wd

;3’ ar g § | g9 WAy ¥ fiv fawg

#ogng wg fos @d g & 1 oEw
gaud faa & sfd & go @@
7 owgl w fav adag wfwa afq-
igdi w1 wevgerw =g faa
St WO W 3@ Al T oWl
fa gami ga«1 ofagifas wfa fgar
ST g AT ¥ owea fwar
fs zas acogeds =fva a4 fgar
W gl § 7 oWraee, gw wgt aw
wAEd ¥, 98 9va AT Fga swd
ar | 3N favafaarag &1 nsodea®
wfrg 21 zafas s= a1 f &
fog 3w § vgq & Sad gu& aev
Aerders gaam qfeww  wada
IgF AT ERfa g | gAR W &
gfgara & arfexsr 30 # neagersr
#1 g dearor wara fod 7@ §1 gaR
g ® siAgifa®s gorra @ AT 98 wure
gdi gt 51 €igd e vard wmw
Ay g1 MT 40 FES S F
FET gl WAl g1 IF gET § a9d
93T AFTHENT §HAM g §Y o
X @ gl & § | gafa gan
dfggrm 7 Ot & dfaama
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(st ey watg wgY]

§ mrfearw 30 var § 1 arfe @e-
deasl 1 geaow fad | gw anwy §
far 3@ faar H ag ot SWUT A
39T & , I Sfex & ag avdw
I7g Wreg O W ga famw swwd
zg fasr & g g g€ & faawr
A dfggfes afvg afew, se-
geF = wfgy, <« & Ffa
Ffgd, 7 27 Foma § f¥ dfqura
F A 30 ¥ S ATIHETF B
gegror wara  fagr war @, ag a0
AR FEIT BT HIGT 1 sHATE
aferw afvafgdy & s § A oy
far durfua fwar wav §, g7 auag
§ v ag zv sgea & gfy wdm

ZqA 1T AEFAY, AWP AR
AqA JIEH-AGAT T HE F AR
# #g faor v gd Sosr WS
agt avar Tifge . w9, § @I
ammy & fv gfqafadi FE asr
g @t gy a7 agar s qane
1 MR AT & & AW Sagifas
Tafer #1 faag & gw ag wAd
g fr afafed & sy & fax
oy 3 g9 wifge s & S
q® ¥ gfafaficagqr &, foawr
At i 80 | A8 TE  HrAr
FrAT qAgitas fogig & 9 3@
o AxT AE gar g AfxT nma
F & fax g7 @gr 48 98 3T &,
Ig WA AT vy & fam Ad
&3 )\ A Ay & faC wA A
g1 gy @ fagrga g, fama gam
qIy g | AWT I AT A AT
ga g ww FaAT &
g fa afrafads w1 amas @ gfa-
fadr anr dwras &% afuw & sfas
sraifaw 30 & g % Q8T g
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¥ &2 &0 S earEar 989§ A
g ag siaqifaw femwr # oF aaw
g "X ZAF! TALT FAAT  aTAT
ar{Eae |

qAFATT, TEHHE FAR( F(AA SO
gEFdy & faaar # wsl ¥4 | 98 719
ag § fa wigadiw aga T W0 agr
fo #rz % wfgfafycs Kt § a7
fap #ee afeaw cdifedwa o
Aiee AT QAfEETA Wl gEd
SEIT Y SAIEl § | Q& Ao &
sfafafy agi sz wige FHa faad
i zq favafqaas & gy faerdf
§ S« OF TR WIS AT
ST W1fge AT 34 THERT WS
x afafafu gad g7 =ifga + g4
AW@ & WIFggT, ARl T@ 1T T
&% § foo gardr e § srfiran fafoar
s afaafadi & 1 gd =wwde I
qi7 1 § fa F1F &0 Fqm@e ar
St wraer faar war § S99 wiag
sifqar fafaar s afgafads an
afalafy aft & afz gy sifgan
faferar st afrafadt a1 sfafaf ad
gar g & g w3 far 71 & gA1aT §
g g | g war g f 23 AT wwd
g gai & wfafafe g adr =g
ata g fa sarofeat &, qtiafaat w5,
ATATRIRE B) wfaffics %3, T
wsigt &+ 78 afafafuca fean, 33
gimaq 1 #&f  ag afafty & ?
T & gATHAIR Fr AT oA,
amsate o @ § Atr geafaay
Fr ufafafucs &y & sarorfet w
giafafacs &% & #iv g3 afaaT =0
gfafaftea adf & € da s &
Y Qe # 3T gfaa ar fegeee-
fea a1 | Iaxr Ay fefae ax
faar | 78 NG wrF FAT T F,
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AW q&T  Frar €29 agy § 1 &y
gt 91gg & IEAiE 4 fF A @
I @A I AT N FE AN
T ? WEAR AT T N, §E o4l
Frar g

Afgdr @ ArFFal a8 R
/T TF AT Fi {7 § GIHT F;T
eATT GiFAT ATEAT | Adq e Afeww
gfqafqi & Araga @it Ghoeed @
& f=d §, ST qWlEA FT RIS
gr AN | aRFWAqS F g qw
g2t € @ ¥ oend ar fw o
gI9 98X, «F WM 98y a9 &l
T g1 I9F 1% OF FAS FATE
T

forsma g § Sy J F:
A g gey &) 6 faaw 0 qae
fod @ TR AT ¥ FfAated
¥ Nyoed eA ¥ Fi9d FAR w3
g § W A% & IgT a4 WX W)
®E WX T oenw g R e
& ST%0 fgdgwa gT fadem o
3Y &1 wIT TIAT T qH AL
T § AN AT | zEfAd sedn
¥ tedr gaw! feyFws Iz 3 &
AR FIWT | 3T WAL ¥ 1T 9
fga a1 gadT 7@ § )

PROF. RASHEEDUDDIN KHAN
(Nominated): Sir, I would start by
-adding a word of protest in a friendly
,manner. [ thought, gt least, for once,
I-may be asked to speak p lile ear-
lier. "And I was enertaining this as-
-sumption because I thought I was
nominated to this House as a Muslim
by birth ang educationist by profes-
sion, as g person having been ty Ali-
garh as well... ..

SHRI KHURSHED ALAM KHAN:
Doctor hv achievement.
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PROF. RASHEEDUDDIN KHAN:
....and being a person not unaccept-
able {0 many sections. But still I am
where I am. I am just mentioning
this to you that if I have been denied
this, I hope, in future, those who are
categorised into this ambiguoug cate-
gory called ‘others’ may be for certain
purposes be treated ag a special cate-
gory

MR, DEPUTY CHAIRMAN: That
is special category. You are heard
with patience.

PROF. RASHEEDUDDIN KHAN:
Special category at the end Thank
you very much,

Sir, I do not know what to say at
this point of time for two reasons, I
am somewhat acutely conscioug of the
limitations within which anything can
be done in the Upper House when the
Bill has been passed by the Lower
House. I really wish that the ruling
party had the wisdom to first bring
this Bill to the Upper House and find
out if some amendment; were possi-
ble, because, this is the House where
people of distinction in academic life
are assembled. Therefore, some chan-
ges, some modifications, could have
been made here, and then you could
have gone to the Lower House, the

House of the people, and got it
through. But jt has been the other -
way round,

Hence, T am conscious that we have
nothing else to do, but to raise our
voice and add a word of caution so
that, at least at the implementation
stage, certain lacunae will be over-
come and the spirit in which this Bill
is being passed almost unanimously
by ail the parties jn India, ag an act
of gesture of goodwill towards the
Muslims of India, would be kept in
view by those who jre called upon to
implement this Bill,

Sir, it is a fact that when we are
talking of Aligarh, we are talking
only of a Universily, We are talking
of a particular Unvergity, which was
originated under certain ideals and
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which represented the ethog and am-
biance which was gdmirable. It was
able to produce Indians who were in
the forefront of the national move-
ment, who were the torch-bearers of
new ideas ang thoughts, who were
able o reconcile the vitals of Islamic
polity with resurgent scientific tem-
per and rational culture. Aligarh wag
not a replication of an institution
which wag already there, It was an
attempt by 5 man of vision, Sir Syed
Ahmad Khan, who wanted to advise
all people that Indians should not
only be good Indians apnd patriots,
living as a part of a composite cul-
ture, but shoulg be attuned to world
culture, Hence, it was different from
Daryl-uloom of Deoband, Nadwadul-
ulama of Lucknow, Darul-Musanni-
feen of Azamgarh and of Osmania
University.

The whole ethog of Aligarh is an
attempt to develop a certain persona-
lity, particularly, among Muslims. Not
only among Muslims. This was nof,
if I may say so, a minority charac-
ter, This was not even an exclusivis-
tic character, It wag a most positive
revolutionary character which Sir
Syed Ahmag Khan wanted to restore
to the people of India particularly,
the educationally backward and eco-
nomically backward Muslims of India.
That purpose, in a measure, it served
in the first few decades. The next de-
cade has gone by, Independence has
come and Aligarh Muslim University
is one of the 10 or 12 universities
which are controlled by the U.G.C.
Therefore, Aligarh Muslim University
is not the Muslim university, I under-
line the word “the”—which it was
when it was originally established,
The number of Muslimg in the Uni-
versity of Caleutta, in the Universily
of Calicut, and my impression is, in
the Osmania University, is much more
than the number of Muslim students
on the rolls of tihe Aligarh Muslim
University. It is therefore, one of the
universities where Muslims also come
for education or higher education.
One must remember the all-India
spread of the Muslim people, one
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must remembey the regional varia-
tions among the Muslims. When we
talk of Muslim education, we are not
only talking of Aligarh. Aligarh’s im-
portance is there and 1 pay tribute to
the role of the Aligarh Muslim Uni-
versity in this behalf But jt should
not be confused with Muslim educa-
tion. Therefore, whatever you do to
Aligarh, you are not doing to the
whole mosaic of Muslims who account
for 13 per cent of the total popula-
tion of India,

Certain thingg have happened in
Aligarh Muslim University from the
Act of 1920—the amendment of 1951,
and the subsequent Bills which were
submitted to Parliament—ihe AMU
Bill of 1972, the AMU Bill of May
1978, the AMU Bill of August 1980,
the AMU Bill of December 1980 and
now the AMU Bill of December, 1981.
I was attempting to examine the dif-
ferent provisions of these different
Bills in order to suggest certain re-
forms. '

Firstly, I would say that at the level
of sentiment and emotion, I entirely
agree with the most beautiful effer-
vescence of language and sentiments
expressed by my most respected
friend, Shri Bishambhar Nath Pan-
dey, on the one side and Dr, Sarup
Singh on the other side. Everybody
is wishing well to the Aligarth Mus-
lim University and 1 also join in
wishing it well and also to the Mus-
lims of India and to the whole nation.
Bu; sentiments apart, when you exa-
mine the structure envisaged in the
Bil], the structure of important organs
of governance, you have to take the
most  dispassionate, rational and
objective wiew, Being a university
man, I am somewhat concerned about
certain aspects of the Bill. Let me
start at the beginning.

The minority character, which is a
loose parlance, was actually prompt-
ed by the judgement of the Supreme
Court, about which a mention has al-
ready been made, when from the
Supreme Court judgment in Aziz
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Pasha Vs Union of India case in 1968,
it became very clear that they are
not recognising Aligarh Muslim Uni-
versity as if it was established by the
Muslimg of India. I am not going into
the question whethe, actually the
Aligarh Muslim University was estab-
lished only by the Muslims of India
or not. But the fact of the matter is
that the Aligarh Muslim University
wag establisheq essentially and pri-
marily to help the Muslim students—
others as well—to get scientific educa-
tion.

[THE VICE-CHAIRMAN (DR. RA-
FIQ ZAKARIA) In the Chair]; Of
course, it was established by an
Act of the Central legislature, Butl
that notwithstanding, I entirely agree
with the observation of my colleague
that the Supreme Court hag taken a
very erroneous and a Very narrow
technical line. In order to eliminate
the limitations imposed on the charac-
ter of the Aligarh Muslim University
as determined by the 1968 judgement
of the Supreme Court, it was essen-
tial for us to be very clear whether
we recognise Aligarh Muslim Univer-
sity ag essentially meant for the
higher advancement of the Muslims or
not. That is the constructive way in
which I shall interpret the minority
character. You may call it historical
character, I have no dispute with that.
The Parliament as of now is attempt-
ing o state, almost unequivocally, as
much ag it could have been done in
the amendment—and I quote . “Uni-
versity’ means the educational insti-
tution of their choice established by
thhe Muslims of India, which originate-
ed as the Muhammadan Anglo-Orien-
tal College, Aligarh and which was
subsequently incorporated as the Ali-
garh Muslim  University”. Article
80(1) of the Constitution—Funda-
mental Rights—makes it very clear
that “All minorities, whether based
on religion or language, shall have the
right to establish and administer edu-
cational institutiong of their choice.”
The appropriate use of the same terms
in theeamendment, I think, is satiz-
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factory statement of purposes. I do
not find any need for inclusion of the
amendment which my friend, M.
Shahabuddin, is moving, which was
originally suggested by the Beg Com-
mittee report and which has become
the basis of this amendment really,
in which it was mentioneqd as fol-
lows: —

“Notwithstanding any judgment,
decree or order of any court or tri-
bunal of the country, the Aligarh
Muslim University shall be deem-
ed to have been....”

As a matter of fact, Mr, Shahabuddin
has taken hig amendment from Jus-
tice Beg but I submit, I entirely agree
with the proposition as advanced by
my friend here that onec you make
hig amendment, then the judgment
of the Supreme Court itself gets over-
ruled because Parliament is sovereign,

I am happy, particularly, that you
mentioned that the purpose of the
Aligarh Muslim University is to pro-
mote and establish the educational
and cultural advancement gf the Mus-
lims as far as possible, If you read the
subsequent clauses it becomeg clear.

You are essentially looking for the
Muslims of Uttar Pradesh, that too
of the five or six districts from which
70 to 80 per cent of the Muslim stu-
dents come top Aligarh. I am also
happy, Sir, that the original 'amend-
ment of 1951 finds echo here when it
says that the University shall be open
to gll persons including the teachers
and the taught of either sex, what-
ever race, religion, caste or creed they
belong to, Ag a matter of fact, Sir,
some of our finest teachers are from
Aligarh. As a matter of fact, I feel
very uneasy to speak in terms of
Muslims and non-Muslims, Hindus and
Muslims, But the fact remains that
persong like Prof. D. P, Mukherjee, an
outstanding social scientist, are there
and there has been a long tiradition
in Aligarh that the teachers have
been both Hindus and Muslims, and
the students have heen both Hindus
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[Prof. Rasheedudin Khan]

and Muslims. (Time bell rings)
However, Sir, I find that you have
rung the bell so that I am reminded
that I have to comment on this im-
portans thing also,

About the composition of the Court
of Aligarh, to which Dr, Sarup Singh
has made 5 pointed reference, to
which Mr. Shahabuddin has made a
pointed reference, must be examined
very carefully. I must go on public
record to say that I have alwayg heard
Dr. Sarup Singh with rapt attention
because he is a man of absolute integ-
rity and honesty, and even when he
was a Member of the ruling party, at
that time even he never shirked from
saying what he felt right. Therefore,
whether he be 3 member of any party
or not, I consider Dr, Sarup Singh
to be an educationist and patriot of
the highest order and a man of integ-
rity who really speaks out and we
should listen to him and share his
experience, He is right. 1 entirely
agree that the manner in which the
Court, as it is composed of now, has
two aspects which give me a sense of
alarm, anqg I am mentioning it not to
make it very difficult for the people
who run the University but only to
say when you compose the Court on
the one side and when you use the
Court, use it with the sense of purpose
for which the Bill has come. That
73 number one. It is a very unwieldy
court, Although it is mentioned in the
Lok Sabhy that the number will be
169, my own calculation is that the
number might be well over 180; it may
be 182 or so. A court of this size is an
assembly in which speeches can be
made by persong belonging to diffe-
rent ideological groups ang different
parties and it will become 5 big de-
bating house which might impair ac-
tion, and it will be a tremendous
strain on the Executive Council of the
University and the Vice-Chancellor,
personally, to see that the Court works
in harmony with the intents and pur-
poses. The Gajendragadkar Commit-
tee recommended, for example, that
the number of members in the Cour|t
should not be more than 100—64 in-
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ternally and 40 from outside. Az a
matter of fact, if you see the compo-
sition of the Senate or Court, or
whatever it may be called, in all the
other Central universities, it is very
small, I think there was not g very
wide move to include as large a num-
ber as this, That ig No. 1. No. 2 is my
very serious concern to one thing,
that it is just not possible to give guch
supreme governing power to the
Court. I think in every university in
India today the powers should be re-
stored to the Executive and the Vice-
Chancellor, of course being answer-
able to the Court on one side and the
Academic Council on the other. Sir,
this ig of great importance because it
is impossible for the Vice-Chancellor
to run the institution ang I do not
see from the composition which I have
in mind that he will be able to do
justice. Thirdly, it should have been
a deliberative body, as originally it
was meant to be, to have a larger
outloock about he policies and review
the principles of the University and
not act as its Governing Body. About
the composition Mr, Vice-Chairman, 1
find here that 18 categories of persons
are included in the Court. You have
ex-officio members, Vice-Chancellor,
Chancellor, Deans, accounting for 19;
then you have representatives of de-
partments and colleges accounting for
20; -theh you have representatives of
university teachers, numbring 10; and
then you have representatives of stu-
dents, numbering 15; and then you
have the ex-students numbering 25.
With the mnon-functioning of the
Aluminj Association the number of the
ex-students as representatives is very
large. And last but not the least....
(Time bell rings). Bear with me for
some time,

THE VICE-CHAIRMAN (DR, RA-
FIQ ZAKARIA): I am sorry, Mr.
Deputy Chairman had already said
that all other speakers will be given
five minutes. You have already taken
ahout 206 minutes.

PROF. RASHEEDUDDIN KHAN:
Dr. Rafiq Zakaria, dear, dear, friend,
you are gstopping me at the wrong
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time. I am about to conclude an
argument. It is because I am able
1o see the Vice-Chancellor o Aligarh
being here, # am gble to see the re-
presentatives of UGC here....

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): I am sorry. 1

have to Jook at the time also.

PROF. RASHEEDUDDIN KHAN:
Of course, you do that. But, at the
moment, 1 remember my old affection
for you, Mentjoning the representa-
tives of culture, it is a very big
category. I wish you were able to
haye many emijnent Muslim head-
mastersg from whom the Muslim child-
ren learnt. They ought to have some
provision here for them and not for
the elements which 1 woulg call ob-
scurantist in the Court, vitjating the
very purpose for which you had
spoken so eloquently and ad-
mirably. There should be people
with a scientific bent of mind. I
hope the 15 members nominateg by
the Chancellor woulq be from among
the Muslims. I hope they will see
to it that representation of enlighten-
ed, rational, scientific culture is
evolved. Lastly, I must say that all
our submissions, yours, Mr. Vice-
Chairman, and mine, will become
part of the archives, part of it will
be eaten up by the moths part of it
might be used by some scholars
writing on the fate of the Aligarh
Unjversity. This i a voice in
wilderness. I was not unmindful of
it. Once you sit there, you look at
the watch. Probably if I sit there,
I will also look at the watch. I will
pay you compliments by saying
“look gt the watch because I am
speaking no more.”

sit dzag fusd <ot (STvowRw) ¢
T JAINR wigy, § 3 faw Ay
Y w F forg @sr gur § A
fger &Y wgTrzal & gefrag Ow Fw@T
g mwragfor i -gre Mar $a
| IR IX AL HIm faw &
TIggw w 3w ¥ o+, a9
QAT TR FTNT AT AT A W,

1847 R _1R
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qur fear & sawe, sw faw &
g g ¥ 419 orgmgiEal g g
o T & aq-grg uF T fei oy
grfas g f& gm0 e, gwmid
TIHRIT AT gATdr Aq7 =Nwa e
il A1 faadr Ywdad & afwmwar
FgED F AR H

SATATT, F AT 5 a8 qvewr
Dt sfrndt & forw 77 @i w00
& wga1 wigm fo ag dEwr
aret F fan @ 78 Qm afex s
o1 AT A ¥ foe o ag TR
gt A A wEEw W,
g F q0A faRq AT TAFHA,
g Afem gAElEd f qewm
qF JEIwgs § g§ ud qIe {
gE qar fv @y 9w gy Fifas
Tl 7 FFT, 9 TS, W [THE
¥ s aC Qa7 wgmE & 9|
3@ AuHE 1 nEwa Wed &
F fadr @wat # g5 1875 #
G mfdes giem s St
@ H 3® A FfAarg w91 1899
% g9 &1 gated) 3= f) TErIe
we g am wa £ 5 o dm
& gfem ufseas 9T wgEs fEan
9T, STF IFET STeaT 7L T F 0w
¥ &g A YT T H/IA TR
HIT B FI GTH GEwAg 2 F
e & awmar § fx av dag &Y
g ags gRaT ML aga gRw A
@ YAl 9§ 1 IR M
qfeerr qAafad Figq 7T F faw
fasera qT @) Ad), ©F Fvgfdl W%
& W, wegs W @ A, ®
Fov wx wgara fRar g, g W
gz wgam fwat 1 s gAIaTRd
# qH 100 T & JTAE T F@T
st @t 3w A fear a8 sRfRae
g1, §F TEET qHF | HEE W
FPragEl WX A wend A A€
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[# derz fasd wohi]

23 ¥ gdrmg F gAAr A W9 §
#¥ fgeqr faar ;T o agds T
#r o feed @ Fraedar Ay @
¢ gz ¥ Aoy fauEan qaq F
%73 UF THT 9oAT 977 foar, AR
F AA FAFAT ALY, TAT qAHAR
Iame fwar, o@ IXF dar w
f& A K1 FUIUAT 47 F I
TAT F d19 q9 qF A {Eh
F T T a9 fggag ST G5 |
ANEHA, AT § qT 492 1 FAr
g1 7 A 48 «F IWFARLT F1 AR
qiFAT 13 AT | UF AT €
giqaqsa g9 o 98 Fifaar ¥
3% faumr ¥ qasa< s f£ 793
AFF F II0AT ¥ Forg QAT FERITLAT
FIqY F gy I Y 738 & G |
43 OF T FWA 4, AT
qEY q FGA K1 TF A1 § OF
aQgT e FRTIEWT AT FRA 4,
afs7 svgiy Jar =@ foar 1 €&
# ur 27 93 ¥ 371 €L 9F F
amt g @ wiw 9 A S A
g 7 WA F frvaar a1 WY
TF {4y ey win fear #@ 9
f&a 4 37, ad ags, A TF-CH
dar &9 w47 F W@ &, AT W QAT
AN s Qo AF A
TF  F41 F¢§ TR FAA FL GFT
g g g afl, g ¥ AW
FALH 70 & UF TV FIAA FI
i A faw oF wat waf A
AT faegar & aig ag wdf W A
AigAr | F qimar & 6 el Al
F fedl ¥ o7 9% AT AW Q@
F Fig 3q 7L ¥ AN frawed)
Fiaw @) a3 497 3 Wyqar fFary
33 F garAl ¥, gar A FA A,
FAX I AT A HA19g wv o wAr
F gay ) N wv, Afra §
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g § fF @< dag F71 qwar gaal
TiF SSAT a1 fF oaiw f q@ gw
g w7 gANwe ¥ faas a@-a®
N Fg Fgr N G A, I§  H
Feofaeet & wigA ¥ e fear &
@ 97 3T gug faowT A qiE
# gfgaa &1 gara ger gw forew
g 9T AAVTG F aFTEd K X
gg wifag w7 fear f& woge =g
fiagrar siaw § 47 &,  fewdy
g 89, agw g fg=eat gwmiTn
ghrwa & a7 daz ¥ oF Q)
Ty, UF ugT qfaady gtar daiv
CRRT S ITATSITE S SgE ER
A FY AT FEHQEE ) 1 o g8
udIng & elzgeA &, 3@ gfesfrd
¥ swgfas =1, sweufeza &7,
gmfasa &1 #wiT qENug &1
TU A AT R AR AT &
AATT AEAA FT A AT ARG F
fFge N g0 g ¥ Fwar
1 SR Fr ¥ ST S g gfaatad)
FT gwar 38 = gfafefedy & o
Ft g § wrar far g 5.

‘afq T dGr AX KT AT I FFT
TFW UG,

g% Hi| ¥ g7 F 3d § aifas A
Eed ww g,

g AU qAA g, WA A7 |

waig diei, qfF 99T 9ga\FH g
zafqa ¥ ate fr@Ar g fs gaa
FTgar U fFa1 &1 gAF T9q  WHI-
st ¥ fwar qr 1 guw ey Ox
mgarT T frur ofivew o ad wEq
foF ga THS gAAH JTAT ) BA A
F@a § f5 #wq g@s fear
e g F1 s & Arwr famr oun
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A AT I IFAG FC 0T FQ &Y
AT 57 a7 F1 § wgar wgT fa e

‘gaai 7 g arfEs gimi e feams,
AR AW L IG AU IR F9T F

qU 2@ 1977 & AFT 1980 &F
oY H QU KIET fRAT 97 gqw R
oF AL F faa T faar 717 gw
¥ UF FADT FT QAT 9GAT FX
ur faq & =gl Iw Frar g
¥ g w1 AR feqrs Frasy ang
Fr| I7 F IF qI5 feam@r Tvar
i 1§35 A0 F5F 4 49} TAeeE
#, ar A A § 7 iy qarg
¢ & o g #ar qaig  fear ar)
RN T AT fF W R IW R
wW ¥ fag a8 feq g7 3 T awar
F@ ¥ fag Prar wr gad sa
Fragt &1 qu fwar & g4 Fg
o uzdl @F @ & 5z ug faa
9T FIT T HAIAG H OFAT g
3 *A@ ¥ gefaids iy Q¥
A& awg W gk W faad)
wtforar o fo mefvrg wfean gfaafedi
t o Bfrardr arfd frm @
Ix &1 Wi faar sma, Sasr &0
faar sra, 9a ®t aga faar s, &
Fgt @ aTAq | IEA A FAR
faament W €T IIEAME F O 46
F S FT grd w3 fRar @i gg
ata 3@ Asfad = frawd g f&
34 1 280 agy T & 3w e
? axfeaas faz 9t #T 991 g4
ger # pafeqad A9 ga W
fgwr & F@ FT TR G G
arde & g artg wa dm g fw
faegf zq arq & AFT YT A
FEHt a7 It frar § aw f7AEr
gm 5 goudogo F AR W AT
Y 9FF «f FFAA AT TG AT AEA g

[ 24 DEC,

19811  University (Amdt.) 454
Bill, 1981

T4 § StAar qref # R ag mw
qRAT S(TAT qrEf F7 owFT H qwdT
g IR L FAT IT M FEeAy a1

neag -afvafady & sk o 3@

g ar 8 wdwg  glaw qfa-

afadt @1 [ gzq fzar sm ok

3qF AW Afeaw wse = faner

fear w7 AT AT arg S §AT F

AN T AT AR AT J4EF & gl o,

78 ) FAT § - a7 TF qF &

FArS ST T qE AFAT, I|GARY 9

fo g7 =@ F1 CEifodwT 2 far

SiTq AT AL ATT g A A A A

zq fod Y widv fa gw ¥ 37 @

Ft ggar faar & fr =y ag qfew

nafeaad gi, Ifag axfeasd g,

qr qrd mFead g, =g dr gt

a1 ga<y Aawkaad g 37 & afuard

PN A T F#3T7F, I7 F afgad

Fr wga fewrag T W gated
Tq qIimEt BgEFT F A [AME

F QY qAeAl g Wi § I& F1 A

A HT T@T |

oF FT { AR wEAT =G
JATA THF qgd 7 7w ag qrfdar-
e ¥ ey § a7 oifwanie F g
& 9EW FEr ar

“A qunifrom Act should be passed
for gll the Central Universities.
The demand for pestoration of the
Muslim character of the Aligarh
Muslim University js against secu-
larism anq democracy.”

gAR T9 §_F F AgT & Mfad
TR o WIE WX T = 4

“The anti-national
should be completely wiped out...”

77 gl TW aveaT F! GAr § A
g3 §U2 AYAT T WANE F I H#

character - -
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[sfi deng fosq <]

far 1 § IFF TWTATE TLAIL HT
AT ARY &}, IAWA I SrAAT
# w7 g frarf 47 3g qawg
4 fa garst a0 SATQIE THAIT T 6
At wed gear wa e fkA W
arer & Ay T avgar . (AN
%t ) ‘

% gawr qfEar 30 aRAT TEW
afma  zaar sieg wgar =g fa
wfean gfaafse Qo ot 1972 #
QT g7 Al FEG AT ST AAL K
&t afeafedr & @ ¥ #g wigl #9
g fa 2qrUr K% AT g, A G
feasedt § afrafaar gard faoeag,
IeEi agr av fa gay a9 RAE A
sy w7 AZAE a8 g3 & M W
Fr AT 40, B AT A TR
o1, I% agq s a fRar qar §)
§ wreggy, g Atd W HA GEH
#TAT WET A wgar wgw &
gq migiz daw & sfeq & *v
gim ST fE Fi 9§ g

“The Court shall be the supreme

governing body of the University
and shal] exercise all the powers
of the Unijversity, not otherwise
provided for by this Act, the Sta-
tutes, the Ordinances and the Regu-
lationg and it shall have power to

review the acts of the Executive
and the Academic Councils....”

wqE, § BIAT AT GEw @
g AT AT wwT agAr A ¥ 37
Az & wfvg avng qftad afv-
afgd « aw & O ¥ T=w wga
¥ qEA AEm 7T wd 9
® o sl fasmty a@gr v Aax
g Afeafady ¥ amd & ay
IaTi CFN M arsfad & w ¥
A W way st w2 i few a
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Fi AWEgRT & v & yEw A
€ s o oW, A% g1 Iud
gfaafad € adf gy & o fai
aa% #1 adf grer aar § fvast nTmg
qiewn gfaafad 2 4 FAvgen T8
O §A NG F G(T H 94T
qffar fr FAT ARAT § WY Tg
WX T WIAI W WEH FTATE

g AE T § NG RA F WA G,
A S EAga A abva gy

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA): Now I have
been told by the Minister of State
for Parliamentary Affairs that dinner
packets are ready. But there are still
a few speakers left. And Mr. Shaha-~
buddin has "jnformed me that he is
going to press for vote On one or two
of his amendments. Therefore, while
you can go and have your dinner
packets, you beiter be careful that
you may be suddenly required in the
House.

I now call upon Mr. Shawl to speak,

SHRI GULAM MOHI-UD-DIN
SHAWL (Jammy and Kashmir): Mr.
Vice-Chairman, I, as an old boy of
Aligarh Muslim University, heartily
welcome the present Bill. At the fag
end of this year 1981 the laurels go
to the Treasury Benches for present-
ing this Bill. Above party politics
whosoever doeg a good thing, we
should not grudge to give credit to
that party or section of the House.
Ag far as the party itself is concerned
it has done a good job. We need not
go into the history of Aligarh Muslim
University, What happeneg afier
1951? We know for certaip that if
something wrong was done in 1965
and another wrong was done in 1979,
that wrong ig undone by the present
(:‘.overnment,,\ov the present party,
and it is good and they deserve credit
for it. We need not go into this mmat-
ter. To my friend, Mr. Pilog Mody,
Who said, “I hag carrieq the baby.”
I would say, “Buj you hadn’t the good
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luck to deliver it.” The question here
ig this. There are 103 universities in
the country but Aligarh has the unj-
que position. It is 3 movement, it is
an ideal. No doubt it was created for
higher and scientific and better edu-
tion of Muslim, but non-Muslims were
never debarred from entering the
portals of that Unjversity. We have
had great patriots coming from
Aligarh  Muslim University. My
great leader, Sheikh Muhammad
Abdullah, is an old boy of Aligarh
Muslims University and nobody here
can question the patriotism of persons
like Sheikh Muhammad Abdullah.

Here, I want tg refer to one point
referred {o by my friend, Mr. Shahe-
dullah and Prof, Rasheeduddin Khan.
They said that obscurantism must not
done by the court, we will not allow
sity. T woulg say that ever since
1920 when this university was creat-
ed by Muslim, there has not been
such things like gbscurantism and
fundamentalism. Whenever you see
some trouble in the university, it is
because there are persons whe are
out to exploit a particular situation
and no such occasions Government
has tp intervene. When there is an
Act of Parliament, gther things will
be superseded. For instance there
was the Supreme Court decision in
1968 in the Aziz Pasha case. Now that
is annulled by thjs Act of Parliament.
Whenever any section of society or
even the whole nation is adversely
affected by any decision of the Sup-
reme Court, that is annulled by an
Act of Parilamen; because Parliament
is supreme. My understanding is and
Mr. Seervai ang other legal lumijna-
rieg have gaig that the decision in
Aziz Pasha’s case was notright. 8o far
as this Bill is concerned, it has rightly
annulleg that decision.

The secohd thing is that when the
unjversity was established by Mus-
lims, they established its character
and autonomous structure. My sub-
mission is that ag far as the Court is
concerned, it is better that it jg broad-
based so that every section of soceity.
has a say in the gdministration of the
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university, Whether it is 100 or
more—it js not the number that is
relevant. Wanat js relevant is that ‘all
sections of this alumni as well as the
country and gociety must have repre-
sentation. there. 1t is good to have
that. As far ag the powers of the
court are concerned, they are supreme.
But the Visitor's powers are more
supreme. I hope that he will not
exercise those powers of and on when
te court decision is to be made. It
should be very rarely exercised 0
that as far ag the democratjc spirit is
concerned, as far as the representative
character of the court ig concerned,
that is not in any way jeopardised.
That aspect should be borne in mind.

In this connection the Hon'ble
Minister Mr. Khurshed Alam Khan
said that if there ig anyfhing wrong
done by the court, we will not allow
it. What goes it mean? Daes it mean
that the Government will intervene?
That I think should not happen ever.
If gomething is done by the court
which is antinational, then the Gov-
ernment have every right to do that.
But the Visitoy shoulg exercise his
powers very sparingly. That should
be born jn mind.

THE VICE-CHAIRMAN (PR.
RAFIQ ZAKARIA): Plase conclude.

SHRT GULAM MOHI-UD-DIN
SHAWL: I am concluding it. I did
not take much of the time. I do not
take mtich of the time of the House,
Sir. I am conscious of it. But this
happens when my turn comes,

THE  VICE-CHAIRMAN (DR
RAFIQ ZAKARIA): Everybody is
anxioug ...

SHRI GULAM MOHI-UD-DIN
SHAWL: .... of course, that the Bill
be passed. I know that. Sir, ag far
ag the Bill is concerned, I welcome it
and I hope that it wil] be worked well
and the Universijy will be adminia-
tereq in the right spirit. Thank you,
Sir

THE VICE-CHAIRMAN (DR.
RAFIQ ZAKARIA). Now, Shri Asra-
rul Haq. '
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off (RYHTAT) FATRAG® (IASEATT)
AW JAWT qgF, AT A feqw
afrafadt faw, st nafaad fazere
& qE § qeatfos § A QErT
# 4w &1 F ag A aew fr oag fawr
fgegeama & wxy I nwfEag
qgaaTA ¥ fag A% @A ar qwy
v Qe @er g1 Ty gard
digw ofmar gfeer aidt o gy
T} & gewd A7 LATARE & A
Iga I T &, S/ IAT ForwA A
el # f57 T AR w1 T aF
fegrdi |« mdg qfeew gfaafedt
FFel F SATA ¥ 9¢ qug AgAe W'
AT W FEHA F qfqag
1870 AT 1873 ¥ #AlgAeq e
TR RGHET aTaw 1 gy § o #
g f5gd A 97 axadog  gieaw
Ffafedl &1 gve aferar & @
AR A PN w9 §90  agfpend
@t fa qfeqw nafaag a1 78 @sd
qIT A AT AFTATAT F I77  #
weE & a8 § amr AR |4

p20 &1 F TFE & TIT  FTH!
wradl @ o qfeaw mafaxa w0
wWRT qeqm agy fear st @ o
fog® a5ig G F gy 5 Awfasq
¥ avg 998 ¥ wET I Wyagd 9T
/T AR g oaw A 97
REAHA T gEAT F faArs st
T 1 A fagar a1 s 39
qeF A aeINEr # goy fgars
wET T qagIT F1 agrar faaar an
g W AT Agqa WAAT A gl
mdt F wereTT § 5 ogaEr aara
T AR AFfagq Fars yafeay
afratad & fa@re &1 #IA wad
% AT AR AFF T AT FT QST
arg gY fpar afex fgrgeary £ gad
@ nafrag gaawral & e 9@
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nqFr Axfama qarsh 0 gET FA
iy

FTEH AAIAT TR, AT HTHGHT
WX Tagadte w0 qfaamdy ox ars
Tarh ag W W § fvogw faw
afeerw  afrafedr a1 fmav o
qatfex gar 1 # 391 AwEE ¥
gra agar =igar § fa s Awd
s Aqmg  wiew gfgataer
FT WTAT AIGH 70 § 1 AT g WA
afean F@eX ar wrgAlfaE Akt
F AW FY § A § 7 WA FIAT
w1gat § fa 5T gwarw wi gaeAay
F aqAs & Fifww wwF ( gATD
g # foar &1 gw fod st womge
F Aafas o9 @ T@ W
gAR &1 A7 G F AE WA
¥ zEY §1q & T § a9y woa
vt & fo ogerr i gk fag g
R gay wr f gex ¥ fag &
T AT gRE qEE §1 I aR
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unparliamentary.

i wr@ta gAR AT : T AAH
afl & gaa w0 #37 FIAT g

=t qag agEda q’mrarlslaara
F arfaT 8

st M AW AWML - ALATAT
zax wfge &, A F aw@s F
oL, . (swEa) |

A o AHL HIAHY ¢ 758 JTWHA
grgs, %sa zax fx & wgfean
gfaafedr daz ¥ T 3o ad Iw
&, & a7y wgafor agrar st
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SHRI SHRIDHAER WASUDEO
DHABE (Maharashtra): Mr. Deputy
Chairman, Sir, I welcome thjs Bill.
As has been stateg by my colleague,
Shrimati Aziza Imam, our veteran
leader, late Shri Triloki Singh, was
very keen that this type of a Bill
should be passed. In fact, it was pass-
ed in our House but it could not see
the light of the day.

Sir, education is the main vehicle
of social transformation and integra-
tion, and, therefore, while accepting
the rights of minoritjes ynder article
30 ef the Constitution, the Supreme
Court hag already held in the Kerala
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Education Bill and other cases that
minorities have a right to run their
educational institutions in their own
way. Therefore, the Considerable
post in thig legislation is that the
courts shall have the supreme power
to administer the institutions as they
like and jt is wn advanctment, Tt is
a very welcome feature. In fact, we
want autonomoug colleges and educa-
tional institutions to be developed in
our country and I hope this principle
will be extended to other universities
and the courts will be given the
powers, the supreme powers.

Sir, in this Act there gre some fea-
tures which will not be conducive to
achieve the objectiveg for which it is
made. I have been connected with
the Universjty of Nagpur for the last
15 years, andq Maharashtra Univer-
sities ijn particular. Our experience
was that elections have become a hot-
bed of politics and therefore simple
majority election rule wag substituted
by other methods. Sir, in thig Bill
there is 3 provision in clause 24 pro-
viding for the representation of ten
Members of Parliament, out of whom
six are to be from the House of the
people and four from the Council of
States. I do not know why the Rajya
Sabha, which is a co-ordinating
House, is given less representation. But
the meaning of this is that they will
not be elected by simple majority but
they will be elected by proportional
representation by meang of a single
transferable vote. That provision,
Mr. Deputy Chairman, Sir, js for the
election of the representatijves of Par-
liament, which is the present position
here, but in other matters the repre-
sentation which Government has made
and which it has provideqd js by sim-
ple majority. Elevey students are to
be electeg by simple majority for
which there ig g provigion in clause
13. There are 15 student representa-
tives, apart from ex-students, 15
representatives from the representa-
tives of the past students of the asso-
ciation,

Sir, in thig connection, I would like
to point out that minority teachers
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and minority of the students com-
munity will never be elected and,
therefore, in all university statutes
and Acts it is provided that elections
wilj- be by proportional representation
by means.of a single transferable vote,
Evep for the councijl elections of gra-
duate constituencies, local bodies,
everywhere this principle of simple
majority has been discarded and a
good principle has been accepted of
proportional representation so that
even minorities like university lec-
turers and teachers and others can
get a chance for being elected to the
courts,

480

Then, another thing which I would
like to say, is that there are two pro-
visions which are not very good.
Firstly, there is a provision that the
university non-teaching staff will
elect five members. But colleges and
other affiliated institutions of Aligarh
university or any university, will
have no representation, I think the
university should have representatjon
for all non-teaching staff, not only for
unjversity, if you went really integ-
ration put also for other staff, then
Sir, these five representativeg have no
right to stand for elections to the exe-
cutive council, which is a gort of giv-
ing gecond-rate citizenship to the
university employeeg which is not
proper. It is against the integration
of university education.

In this connection, I would also like
to point out that in clause 22 of the
constitution of this court it has been
provided that ten persans representing
learned profession, industry «ahd
commerce will be elected. But in all
university Actg today, T would like to
point out to the hon. Minister, all uni-
versity Actg Maharashtra and others,
it is an accepted principle that trade
unions will have equal representation
like industry and commerce. [ fail
to understangd why, trade unions have
been deleted from this clause. (Time
bell rings). I would not like to touch
upon the other points, but T would
like to say that while framing the
statutes care should be taken that all
the persong to whom representatiori is

-
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necessary, not merely majority
terest, but all other inferests are
elected. Therefore, this requires a
further look and an examination while
framing the statutes. In this connec-
tion, I would like to point out that
earlier it was stated by some Mem-
bers that Muslim women will have
no representation in this  election
process.. While framing the statute,
it should be seen that some repre-
sentation is reserveq for Muslim
women working in social organiza-
tions or womens organisations all
over India so that they also get the
representation_

in-

Lastly. Sir, I welcome this Bill
whic¢n is really an advancement on
the rights of courts and universities
in India, not merely of the Muslim
character, minority character, or the
majority character, and therefore, it
will be a geod thing for our country
if we accept this principle tnat edu-
calional institutions will have right to
administer them voluntarily and with-
out interference by the political
parties. I think it will go a long way
in improving the educational stand-
ards. )

Lastly, Sir, democratisation of uni-

versity education, which is accepted
here. is really very good. I do not
understand how some people say that
courtg powers have been enlarged and
that it is not good in my opinion,
Courts should be supreme and they
are the real masters of the situation.

Lastly, Sir, I would like tq say that
this Bill coes not inclule the repre-
sentation t#o headmasters, segondary
school teachers, etc. Some represen-
tation should be given to them and
a way should be found by the Minis-
ter while framing the statute.

SRE #S :  qHaT,
# aAgq B ¥ FET
WL AT ATAT gaegl &7 JFOA
FiGUEMT & Tgd Av7T §
IZW TAA-HIT FAE 9w fEw
1567 RS—16

it
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Sg% fad | &% ag o wgga fFar fe
AIH GAATT FT TIGIT FW O
I 59 fawr v marfaea T@ #
gL g grar & froog fam v &
TEHT HI T AT AT &, AT FIT
¥ 3% FgaT I faq g aar
g1 a oW § §AHNY gU S
HId § FgAT qgar g fw A
azeqt A @ ow A wF A A
g fad aga w=e HIT AT W@
i qg W1 fae g, s gw AW
¥ gas gw ag @9q gu fF garw
AW, A TYFT AT ATT &, Ig aAT
AT & FAT FF UF FEAA HI
q3g 7 g9 g § fyad ag-awd
BT a7 §, AW@-7F F I@AIL AV ]
AR saqew § qeafasd fweq a7 qart
e sy &, Aeafaw fFew &
fean & a0 & =ik 39§ oF
Fm E faad waga qEafas g, aG-
% & FUA-WIT T9gT H Ig TRT
FW & AR I F o @ & 79
Y g9 FT FL A | T TF FA
gar & gue &1 fF uws gAe A
g FU WL IHT F AT § @A
ge, eur ¥ w@a gu ag o faw W
JET qUUA AT 8, Tg IAT HT TF
T & fF gw gy g fFogw 99
fgar 7T us 9AT G2 T, fF uF
g qEarl a1 FT fggeam &
qrH+ - q [T

ZATU UF HFAT AT @7 & |
gH TS qew & Sfg AwEE ¥
TR FLJ & WL IqH fad gw w19
F &) 39 F9q gfqafady § ot oF
JHgAfET FY q@ANT 79 F AL §
fom #1 f& 77 % 9oz fwar g, &
gaAdl g, Il # g AW A
gU AT gH ATEATEIT F1 Fif6HSH
#§ q—-F ux wrafer Fv o
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- qEl FL Q@ F FA AEAMCET FT

fas #7 @ §—I7 ¥ uF Fifesq
O ¥ WL fFr g oS, &
gaw «ifae ga F ws ga@ aifaar-
¥ % uF 4gd 3w wa F fear

BT

3AF] GHAJ O 1% I @A
ey qataw gfaafadt & 4@ Al
73T %A I giaataEdt & gAr-
fes O §  qE-Tg & §myd
HEd 91 @G & faw g &
¥ H ool w fagy f® wfaw £
T % ZEF0F wee e H 1gT |
T UF a9g agw iy g fwoag S
wefrg aafaw gftataet oY ot za%
77 §2X ¥ AT A glaafan @
T Tg gAatedy & @ T ag
wiar w4t 5 g oar dzd gq fyay
g9 AOA-HTA R 9T a3 9§
FA FT T30, FE EAT, F%1 AG1 g,
Fmifs 98 AT FAr FW FW F
ar FE GrHT @Al &, FHT QAT )
ag Fga1 fw F1E 9 FTA FOU Al
sq7 gg faa F AT § & 99 ag SEIE
FT 6 gg faega a<wde  gom,
g Fo AmEiFET @r § afer s@F
fed Fifawr s F S 0 gar
ag & f& Fifgw ar qEr § f5 gw
g TEX 9T 99 | §EY TR gH
TfeTTTT  FTAT AR F |

gAR M § qJE-aE F AT
¥ SN OIWT W ], N WmA 2 fF
W F THT g T, g AW FAAIT
gt o foe %% gw il givwa
¥ ey grfaer w1 81 FaT ag qEfEd
g agar § fF oga 9T ) QEr FW
g7 gw 9w =gy g fw faw &< dar
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qrETaew gard fag § wr§ Qra g
I FATY 37 ALERT FT G AT |

g7 ¥ gy A faw FEM woAr
afga AsAr w1+ §F ASAST FAH
39 93 7ff wadr g #ifs & 33
HAAT & FIAT g | |

ot FIaanh o oI § =TT AT

o S TR . AGT AT
IE g7 fam F ar 7 &1 mwadY
va & g F owaaft g f& agA
gadi gt wa g1 uw A afyy off
St ST A%k g a1 1 IR AN
fag & was & FI7 1 UF
ymafass ¥ Iy 9@ 39 A A7
F30 31 § ST AZT-TZT  AARY
g T Far R A1wEl wrod
wA4r qigd | & I AT GAAT AT
g fr ot} #1 g¢ a@® ¥ AW
fadar |« MIEAT AN, AFATT A,
qeT g, gIIHE ART & At
gt faear 1 og@ fad wRal #@
FATIAT ALY AEA | AR A AGT-
T Agd T w31 5 79 fa7 F A
§ et Far Y 1 gW A1 AT
5 fr 3 R W h T ey Q)
S @ AseT T, 33 WA weR
g 39 ¥ agw Ag gIAM ar el
2 zad Sy F 9@ g2 & 93
agd qger g SsAr T:l’ngii T 1 gAY
q@ & 9%g faar § A & WA
¥ 93T |

st daq wgEds o A Tgr fF
TAEE H AL |

st gIme giew ' o TR
gamA® # faar qEr 20

sirwet aitert #¥e: H ag ¥ qar
et g f% aga A &1 wg oA
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< Y a9 ag faw a9 g A7 uw are-
ST T AIATAT FWH! GIgA T
TR gAIR 9T 98T &1 M
Fgr f& o1 wifeds uwisew § 3
ag AT a9T AGN TIA AMPEd

st dae wEWEW - HT Fgr fF

@A A1fgd AR iy dgo1 grvafaerar

& @y =fgd )

ol dug wgar gl gm o d
g1 f5 feafafayos ==& &
A7fgd | FATGRATA 7gF FArataer #
1% AT TOFT 1 JIT 787 F1E A
RA 2 ST

rl :\.S‘ALA dann| LY P J,.z]

sheyddye 9p6 Y aalr - ely
Vet wl g sEnl b S e
[- syl ) 8

HqwAl A w0 B 78 Fg
@ g % wrl gfatadig & mfsds
THIZTT AT 97 W@ AW F | [T
eyTg &1 o W@ Srar g g fag
a7 gAY 2, 9l g afger aaas
g faet § w% 7Fr 1 nA arsea
wafrd g f7 s w@ a1 &
AEl |

1o O R CA N Al

<

syadr vAT T 8T H Q1 fure
AEY g1

oY gagaaia : zaar foe o
ECUNE- A

1[ ] Transliteration in Arabi¢ Script.
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A W1 FiA: F FaTAT AMg
@ ot f5 & fradr wogz g W
gzeal #1 fagir 59 age | fgear
ferar |

Sir. I just want to say that I am
very grateful and I do not claim that
the Bill whicq we have brought for-
ward ig a perfect piece of legislation.
Weo should bear in mind that the pro-
posa] before the House reflects a con-
seusus and I admit that even a con-
sensus formula can be improved upen.
Sir, T would like to stress, however,
tha: our cndeavour should be to res-

- pect this consensus which was so pains-

takingly worked out after consulta-
tions with various shades of opinion.
And it is much better that we brought
something forward and not kept our
Muslim brothern in animated suspen-
sion, whg have been waiting to see
what is coming forward, Sir, for this
reasc.l I oppose the amendment mov-
ed by my friend to refer this Bill to
a Select Committee. I now request
that the Bill be taken into considera-
tion.

SHRI NARASINGHA PRASAD
NANDA: Just a minute, Sir, Dr,
Sarup Singh made a point and she

wag about to react tq it. What about
Dr. Sarup Singh’s point,

DR. RAFIQ ZAKARIA: This is
wrong. What is this?

SHRT NARASINGHA PRASAD

NANDA: No, no, Kindly listen to
me. It has got some importance,
o'herwise I would not have stood up.
It is not far fun I am saying this.
He is an educationist. he has made
certain observations, and the Minister
was about to react to it. Otherwise
it would create a different kind of
improssion. It is better that sae re-
actg tq it, she ought to react to it.

MR. DEPUTY CHAIRMAN: That
ig all right. I shall first put the
amendment od Shri Shiva Chandre
Jha to vote. Tne question is:
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“That the Bill further to amend
the Aligarh Muslim University Act,
1920, be referred to a Select Com-
mittee of the Rajya Sabha consist-
ing of the following members,
namely:

1. Shri Shridhar Wasudeo Dhabe;

2. Shri R, R. Morarka;

3. Shri Harekrushna Mallick;

4 Shri Biswa Goswami;

5. Shri Hari Shankar Bhabhra;

6. Shri Hukmdeo Narayan Yadav;

7. Shri R. Ramakrishnan;

8, Shri V. Gopalsamy;

9. Prof. Sourendra Bhattacharjee;

10. Shri G, C. Bhattacharya;

11. Shri Shiva Chandra Jha;

with instruction to report by the last
day of the next Session of the Rajya
Sabha.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall
now put the motion moved by the
Minister to vote. The question is:

“That the Bill further to amend
the Aligarh Muslim University Act,
1920, as passed by the Lck Sabha,
be taken into consideration.”

The motion was adopted,

MR. DEPUTY CHAIRMAN: We
shall now take up clause-by-clause
consideration of the Bill.

Clause 2 was added to the Bill

Clause 3—Amendment of section 2.

SHRI SYED SHAHABUDDIN: I beg
to move: !

1. “Phat at page 2, line 4. after
tne word ‘means’ the wordg not-
withstanding any judgement, order
or decree of a court of law to the
contrary’ be inserted.”

2, “That at page 2, line 4, for the
word; ‘educational institution’ the
word ‘university’ be substituted”

[ RAJYA SABHA ]
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With your permission. Sir, I would
like to assure Madam Minister that
we have always spoken here with
Siﬂcerity and with a fGEHng of
nationalism. I would like to dispel
any doubtg on tais score.
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Coming 1o the amendmens, this
clause is the very heart and crux of
the Bill. The question has  arisen
that it was mentioned by my hon,
friend, Mr. Khurshed Alam Khan. that
the Minorities Commission had recom-
mended some definition and that was
not accepted by the Janata Party
Government. The essence of that
amendment is that “University” means
the educational institution of their
daoice established by the Muslim of
India which was incorporated and
designated as the Aligarh Muslim
University, in 1920 by this Act and
there is no reference to the Muham-
madan Anglo-Orienfal Ccllege. That
was the essence of the matter, Of
course, I wanted to ask Mr. Khurshed
Alam Khan why it was that jt was
not incorporated here in this Bill
because that would have established
without any doubt that when the Gov-
ernment talks about Muslim-estab-
lished  educational institution, it is
talking of the Aligarh Muslim Uni-
vrsity notwithstanding the opinion of
the Supreme Court, which ag you
know, said that the Muslims had
established the College and not the
University.

I would like to mention one thing
more. The Minorilies Commissign hag
a'so submitled a note on this very
point, I do not know whether Madam
Minister had the cpportunity of going
tarough that or not. Therefore, I
will quote:

“Tt is doubtful whether clause 2
of the Bill of 1980 (which is now
cause 3) itself confers the minority
character on the University within
the meaning of article 31 of the
Constitution. It is possible to con-
tend that even under the present
definition clause, the educational
institution  established by the
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be a Fellow of the Sahitya Akademi
to be nominated by its Chairman’ be
substituted.”

24. “That at page 9, lines 1 to 3,
be deleted.” )

25, “That at page 9, line 12, for
the word ‘Five’ the word ‘Two’ be
substituted.”

26. “That at page 10, lines 4-5 the
words ‘other than the Principa] of
Women’s College’. be deleted.”

27. “That
deleted.”

at page 10, line 6 be

28. “That at page 10 line 12, after
the word ‘representatives’ the words
‘one each’ be inserted.”

29, “That at page 10, line 16, for
the word ‘Three persons’ the word
‘One person’ be substituted.”

30. “That at page 10, line 17 be
deleted.”

The motions were megatived,

MR. DEPUTY CHAIRMAN: The
question is:

“That clause 21 stand part of the
Bill.”

The motion was adopted.

Clause 21 was added to the Bill.

Clauses 22 and 23 were added to
the Bill,

Clause 1 and the Enacting Formula
were added to the Bill.

MR. DEPUTY CHAIRMAN: Now
we take up the Title, There is one
amendment. No. 31 by Shri Shiva
Chandra Jha, Not there.

The Title was addeq to the Bill

SHRIMATI SHEILA KAUL: Sir,
I move;

" “That the Bill be passed.”

The question was put and the motion
wag adopted.

[ RAJYA SABHA]
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MOTIONS REGARDING SECOND
AND THIRD REPORTS OF THE
COMMITTEE ON RULES

SHRI P. N. SUKUL (Uttar Pra-
desh): Sir, I move the following
Motion: —

“That the Second and third Re-
ports of the Committee on Rules

presented to the Rajya ®Sabha on |

the 22nd May, 1979, and 2nd De-
cemper, 1981, respectively, De
taken into consideration.”

I also move;

That this House agrees with the
recommendations contained in the
second and Third Reports of the
Committee on Rules presented to
the Rajya Sabha on the 22nd May,
1979, and 2nd December, 1981,
respectively, with the following
amendments namely:—

(i) in sub-rule (1) of rule 2,
after the definition of “Houses™,
the following definition be inser-
ted, namely:—

* ‘Leader of the Council’
means the Prime Minister, if he
is a member of the Council, or
a Minister who is a Member of
the Council and is nominated by
the Prime 'Minister to function
as the Leader of the Council.”

(ii) in rule 27 the words “in
the same or next session, as the
case may be”, recommended for

insertion, by the Committee. be
deleted,

(iii) in rule 34, recommended
by the Committee the words
“and the
take effect as if it were an
Order of * the  Council” be
deleted_

(iv) rule 35 recommended by
the Committee for deletion be

retained, with the following
amendment, namely:—

“After the words ‘a motion
may be moved’ the words ‘by

" the Deputy Chairman or in his
absence’ be inserted. : \

same shall thereafter |
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suggested that there should be one
each,

MR. DEPUTY CHAIRMAN: Now 1
shall put all these amendments by
Shri Syed Shahabuddin and Shri
Yogendra Sharma together to vote.

The question is:

8 “That at page 6, line 38, for the
word ‘Court’ the words ‘Executive
Council’ be substituted.”

7. “That at page 6, line 39, for the
words ‘Executive Council’ the words
‘Court’ be substituted.”

8. “That at page 7, line for the
word ‘Twenty’ the word ‘Ten’ be
substituted.”

9. “That at page 7. line 42 for the
words ‘Principals of Colleges’ the
wordg ‘Five Principals of Colleges
maintained by or affiliated to the
University by rotation according to
seniority’ be substituted.”

10. “That at page 8, line 3, for the
word ‘fivee the word ‘Ten’ be
substituted.”

11, “That at page 8, lines 3-4, after
the word ‘themselves’ the words ‘by
means of the preferential single
transferable vote’ be inserted.”

12. “That at page 8, line 6, after
the words ‘maintained by’ the words
‘or affiliated to’ be inserted.”

13. “That at page 8, line 9, for the
word ‘Five’ the word ‘Ten’ be
substituted.”

14. ‘That at page 8, line 12, for
the word ‘Twenty-five’ the word
‘Ten’ be substituted.”

15. “That at page 8, line 13, for the
words and brackets ‘Alumni (Old
Boy’s) Association’ the words ‘elec-
toral college of registered old boys
of the University’ be substituted.”

16. ‘That at page 8, line 15, for the
word ‘Ten’ the word ‘Five’ be
substituted.”

[24 DEC. 1881}
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17, “That at page 8 for lines 19
to 21, tne following be substituted
namely: —
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‘Persons representing learned
professions ang special interesis

(xxii) Ten members fram
learned professiong and special
interests including representatives
of Industry, Commerce, Trade
Unions, Banking and Agriculture
to be elected hy the Court’ ”

18. “That at page 8, line 20, the
word ‘learned’ be deleted.”

19, “That at page 8, lines 32-33, for

the words ‘of whom ten shall be
persons residing outside the State
of Uttar Pradesh’ the words ‘of
whom not more thap two shall be
from any State’ be gubstituted.”

20. “That at page 8, line 35, after
the word ‘India’ the words ‘includ-
ing the Jamia Millia Isl.mia’ be
inserted.”

21. ‘That at page 8, line 35 after
the word ‘Court’ the words ‘of whom
at least one each shall be from the
Dar-ul-Uloom, Deoband, Nadwat-
ul-Ulema, Lucknow, Dar-ul-Musan.
nfeen, Azamgarh and Daera-tul-
Maarif, Hyderabad’ be inserted.”

22. “That at page 8, for lines 36 to
39 the following be substituted,
namely:—

‘(xxvii) Fifteen Members ot
Legislative Assemblies/Councilg to
be elected by the State Assem-
blies/Counci]  concerned  from
among the Muslim Members
thereof, on the basis of one for
each five million muslims residing
in that State, according to the
latest decennial census’.”

23, “That at page 8, line 41, for the
words to be elected by the ‘Court’
the words ‘of whom at least one
shall be the President of the
Anjuman-Taraqqui-e-Urdy Hindi
for his nominee and the other shall
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7 relate t¢ the procesg of selection of
the Vice-Chancellor, 1t is my earnest
view that the Court should have a
larger panej of names and the Execu-
tive Council should replace it so that
the possibility of g friction at the Uni-
versity is reduced.

Subsequently I would like to men-
tion, particularly, that amendment
number 12 which adds the words “‘or
affihated” be accepted because I quite
foresee the possibility of some other
institutions, especially minority insti-
tutions across the country, might seek
affiliation to the Aligarh Muslim Uni-
versity in this context.

Sir, I am not speaking on each one
of the amendments. I would now
like to mention about amendment
number 18, 1 have asked that the
word “learned” be cropped because
the word “learned” hag-certain con-
notations and I would Tike that pro-

fessions  like »bankers, chartered
accountants, scientists, architects, en-
gineers, {echnologists, agriculturists

and trade unionistg should be included.

With regard to amendment number
19 1 have said that there should be
not more than two persons from any
one State, The idea is that the repre-
sentations of the Muslim community
should be as widespread ag possible.

As far as amendment number 21 is
concerned, it is very important. The
.idea is that five Muslim theological
institutions should be Trepresented
- there and I have given the names of
four institufions which are the pre-
mier theological institutions of the
country without any doubt. I am also
very happy that Prof. Rasheeduddin
Khan has alsp mentioned those very
four names and, therefore, instead of
leaving it, shall we say, sometimes to
motivated elements, if we mention
these institufions, it will be to the
good of the Aligarh Muslim University.

Similarly my amendment number
922 also there bacuse I really cannot
see the cause for the inclusion of the
Chairman of the Wakf Board, What

[ RAJYA SABHA]
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business the Chairman of the Wakf
Board has got to do with the Aligarh
Muslim University is simply beyond
my conception, If the idea was to
give representation to the Muslim’s
representative character in other
parts of India, then, just as Parlia-
ment represents, the Legislatures of
the States where Muslimg have a very
high population should be represented
here on a graduateq scale of one re-
presentative for every five million
Indian Muslims, Sir, I have similarly
mentioneg about the word ‘Urdw’,
Abouy the promotion of Urdy, there
is a clause. I suggested that the
Anjuman-Taraqqi-e-Urdu, “which, as
the Madam Minister knows, is the
premier institution in the country for
promotion and protection of Urdu,
should be represented either by the
Chairman or by his nominee and the
second man should be at least a
Fellow of the Sahityy Akademi, a
man of nationa] renown, a man of na-
tional standing. Sir, 1 have one-inte-
resting reservation; I do not know
whether the Madam Minister will
share it with me. I have suggested
that from the’ list of principals, the
exception clause cutting out the wo-
men college principals should be tak-
en off and in view thereof the special
addition of the principal, women’s
college shoulg also be deleted. The
idea is that I think that the equality
of sexes must be maintained, There
should not be any discrimination bet-
ween a lady principa] and a man
principal.

Sir, finally, abbut... (Interruptigns)
One minute.

MR. DEPUTY CHAIRMAN: This is
the last chance. That will do.

SHRI SYED SHAHABUDDIN:

NN

About item No. 28, I find that pro- J

fessors, readerg
been lumpeqd together to send two re-
presentatives to the Court. My feel-
ing is that perhaps it would not be
proper bhecause they will not be suffi-
ciently represented. Therefore, I have

anq lecturers have-
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16. “That at page 8, line 15, for
the word ‘Ten’ the word ‘Five’ be
substituted.”

[Amendment No. 16 also stood in the
name of Shri Yogendra Sharmal

18. “That at page 8, line 20, the
word ‘learned’ be deleted.”

19, “That at page 8, lines 32-33,
for the words ‘of whom ten shall be
persong residing outside the Siste
of Uttar Pradesh’ the words ‘of
whom not more than two shall be
from any State’ be substituted.”

21, “That at page 8, line 35, ajter
the word ‘Court’ the words ‘of
whom at least one each shall he
from the Dar-ul-Uloom, Deoband,
Nadwat-ul-Ulema, Lucknow, Dar-
ul-Musannefeen, Azamgarh and
Daera-tul-Maarif, Hyderabad’ be

inserted.” S ol

22. “That at page 8, for lines 36
to 39, the following be substituled,
namely:.—

‘(xxvii) Fifteen Members of
Legislative  Assemblies/Councils
to be elected by the State Assem-
blies/Councils concerned from
among the Mushm Members
thereof, on the basis of one for
each filvg million Muslimg residing
in that State, according to the
latest decennial census.’™

23. “That at page 8, line -41, jor
the words ‘to be elected by the
Court’ the words ‘of whom at least
one shall be the President of the
Anjuman Taraqqui-e-Urdu-Hind or
his nominee and the other shall he
a Fellow of the Sahitya Akademi to
be nominated by its Chairman’ he
substituted.”

24, “That at page 9. lines 1 to 3,
be deleted.”

25. “That at page 9, line 12, for
the word ‘Five’ the word ‘Two’ be
substityted.”

26. “That at page 10, lines 4-5,
the words ‘other than the Principal
of the Women’s College’ be deleted.!

|

—_—
-
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27. “That at page 10, line 6 bhe
deleted.”

28, “That at page 10, line 12, afier
the word ‘representatives’ the words
‘one each’ pe inserted.”

o

29. “That at page 10, line 16, for _
he word ‘Three persons’ the word

‘One person’ be substituted.”

30. “That at page 10, line 17 be
deleted,”

SHR] YOGENDRA SHARMA: Sir,
I move:

10. “That at page 8, line 3, for the
word ‘Five’ the word ‘Ten’ be sub-
stituted.”

11, “That at page 8, lines 3-4,
after the word ‘themselves’ the
words ‘by means of the preferential

.~single transferable vote’ be insert-
ed. %

13. “That st page 8, line 9, for the
word ‘Five’ the word ‘Ten’ be sub-
stituted.”

15. “That at page 8, line 13, for
the words ang brackets ‘Alumni
(Olg Boys) Association’ the words
‘electoral college of registered old
boys of the University’ be substi-
tuted.”

17. “That at page 8, for lines 19
to 21, the following be substituted,
namely: —

‘Persong representing learned
professions and special interests

(xxii) Ten members from.

learned professions and special in-
terests including representatives
of Industry, Commerce, Trade
Unions, Banking and Agriculture
to be elected by the Court’”

20. “That at page 8, line 35, after
the word ‘India’ the words ‘includ-
ing the Jamia Millia Islamia’ be
inserted.’”

The questions werg proposed.

SHRI SYED SHAHABUDDIN: Sir,
I will just say that amendments 68 and

!
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Clause 16—Substitution of new section
for section 28,

SHRI SYED SHAHABUDDIN: Sir,
1 move:

4, “T'aat at page 5, lineg 10-11, for
the words ‘may either reject the
proposal or submit the draft to the
Court in such form as the Executive
Council may approve’ the words
‘shall submit ity comments to the
Court with a revisd draft, if neces-
sary’ be substituted”

5. “That at page 5, lines 16-17, for
tae words ‘it is approved by the
Visitor, who may sanction or dis-
allow it, or return it for further
consideration’ the words ‘unlesg it
is submitted to the Visitor, who
may sanction it or return it, once
only, ts the Court for reconsidera-
tion’ be substituted.”

Sir. may 1 just say one word to
explain that the first amendment is
io ensurc that there is no ding-dong
battle between the Court and the
Zxecu‘ive Ceuncil—there ig nq bound
and rebound—but the matter is
decided once for all?

Sir, the second amendment is more
important—wher= 1 'have gaid that
the Visitor's power should be limited
to one opportunity only to tell the
Court to reconsider its decision so
that it could not be carried on ad
infinitum.

The question were proposed,

MR. DEPUTY CHAIRMAN: The
questicn 1is:

4. “That at page 5, lines 10-11, for
the words ‘may either reject the
proposal or submit the draft to the
Court in such form as the Executive
Council may approve’ the words
‘shall submit its comments to the
Court with a revised draft, if neces-
sary’ te substituted”

The motion was Negatived.

SABHA ]
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MR. DEPUTY CHAIRMAN: The
question is:

5. “That at page 5, lines 16-17,
for the words ‘it is approved by the
Visitor, who may sanction or dis-
allow it, or return it for further
consideration’ the words ‘unlesg it is
submitted ts the Visitor, wao may
sanction it or return it, once anly,
to the Court for reconsideration’ be
substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN. The
question is: .
“That clause 16 stand part of the
Bill.”

The motion was adopted.

Clause 16 was added to the Bill,

Clauses 17 to 20 were added to the
Bill. =

Clause 21—Amendments of Statules

SHRI SYED SHAHABUDDIN: Sir,
I move:

6. “That at page 6, line 38, for the
word ‘Court’ the words ‘Executive
Council’ be substituted.”

7. “That at page 6, line 39, for the
words ‘Executive Council’ the word
‘Court’ be substituted.”

8. “That at page 7, line 40, for the
word ‘Twenty’ the word ‘Ten’ be
substituted.”

9. “That at page 7, line 42, for the
words ‘Principals of Colleges’ the
words ‘Five Principals of Colleges
maintained by or affiliated to the
University by rotation according to
seniority’ be substituted.”

12, “That at page 8, line 6, after
the words ‘maintained by’ the words
‘or affiliated 10’ be inserted.”

14. “That at page 8, line 12, for
the word ‘Twenty-five’ the word
“Ten’ be substituted.”
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Muslims of India was only the Mu-
hammadan Anglo-Oriental College
and not the University, If it is the
intention of the present Government
to recognise the minority character
of the University—and there is no
reason to doubt such intention—
the language of the definition clause
should be quite clear and not
capab’e of a different interpretation.”

My submission, Sir, in moving this
amendment is that thig vagueness and
ambiguity should be taken out of the
definition clause. That is way I have
suggested that for the words “educa-
tiona] institution” the word ‘“univer-
sity” should be substituted, The
Supreme Court has already said that
“educational institutions” under the
Constitution include “university”.

As regards the second amendment,
I have mentioned .

The question was proposed

MR. DEPUTY CHAIRMAN: That is
all right. Your point is clear. Madam
Minister.

SHRIMATI SHEILA KAUL: Sir,
the purpose of the present amend-
ment is basically to ensure restoration
of the historical character of the Uni-
versity and the definition provided in
the Bill is adequate for that purpose,
Also the legality of acceptance of the
proposed amendment is noy free from
doubt.

MR. DEPUTY CHAIRMAN: Mr.
Shahabuddin, do you press it?

SHRI KHURSHEED ALAM KHAN:
No, he does not press it,

SHRT SYED SHAHABUDDIN: You
put it to vote, That is why I  have
moved it.

MR. DEPUTY CHAIRMAN: The
question is:

1, “That at page 2. line 4, after
the word ‘means’ the two words
‘notwitastanding any judgement,
order or decree of a court of law
to the contrary’ be inserted.”

The motion was megatived.

[ 24 DEC, 1931]
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MR. DEPUTY CHAIRMAN: The
question is:

2. “That at page 2, line 4, for the
words ‘educational institutions’ the
word ‘university' be substituted.”

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

“That clause 3 stand pari of the

Bill.”
The motion wag adopted, ..
Clause 3 was added tg the Bill.

Clauses 4 to 8 were added to the
Bill,

Ncw Clause 8A

SHRI SYED SHAHABUDDIN: Sir,
I move:

3. “That at page 3, after line 4.
the following New Clause be insert-
ed, namely:—

‘8A. In sub-section (3) of sec-
tion 19 of the principal Act, in
the first proviso. for the word
“Visitor” the word “Chancellor”
shall be substituted.’ ”

Sir, T want to say just one thing,
I thought that the powers of the
Visitor should not be very extensive

and therefore it should be reduced .

wherever it is possible,

The question was proposed.

MR. DEPUTY CHAIRMAN: The
question is:

3. “That at page 3, after line 4,
the fol'owing New Clause be insert-
ed, namely:—

‘8A. In sub-section (3) of section
19 of the principal Act, in the
first proviso, for the word “visi-
tor” the word “Chancellor” shall
be substituted.” ”

The motion was negatived,

Clauses 9 to 15 were added to the
Bill,
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(v) in rule 36 the words
“Chairman may” recommended
by the Committee be deleted.

(vi) in sub-rule (2) of rule 47,
new clause (xxiii), recommended
by the Committee be deleted.

(vii) rule 175 and the sub-
heading thereto be deleted.

(viii) in rule 180, sub-rule (6)
recommended by the Committee,
be deleted,

(ix) new rule 225A  recom-
mended by the Committee, be
o deleted,

(x) in new rule 238A recom-
meded by the Committee for the
words “any person unless the
member”, the words “any ather
member or a member of the
House unless the member mak-
ing the allegation.” be sub-
stituted

w The questions were proposed.

MR. DEPUTY CHAIRMAN: There
are three amendments No 1, 2 and
3, by Shri Hukmdeo Narayan Yadav.
Not there. Shri Jha not there. The
amendments are not moved,

Now I shall put the Motion includ-
ing the amendments, moved by Shri
P. N. Sukul to vote.

The question is:

“That the Second and Third Re-
ports of the Committee on Rules
presented to the Rajya Sabha on
the 22nd May, 1979 and 2nd Decem-
ber, 1981, respectively be taken into
cor rideration.”

‘e motion was gdopted.
EPUTY CHAIRMAN: The

1s: -

this Houses mgrees with the

mendations coptained in the

«d and Third Reports of the
’(“mi“ee on Rulgs presented to
he Rajya Sabha on the 22nd May,

1879 and 2nd Decamber, 1981, res-

=

member” the wordg “any other

Bill, 1981

pectively with the following
amendments, namely:—

(1) in sub-rule (1) of rules 2
after the defihition of “Houses”
the following definition be in-
serfed, namely:—

‘Leader of the Council’ means
the Prime Minister, if he is a
member of the Council, or a Min-
ister who is g Member of the
Council and is nominateg by the
Prime Minister to function as-the
Leader of Council.”

(ify in rule 27, the words “in
the same or next gession as the
case may be”, recommended for

insertion by the Committee, be

deleted.

(iii) In rule 34, recommended
by the Committee, the words
“and the same ghall thereafter
take effect ag if it were an
Order of the Council”, be
deleted.

(iv) rule 35 recommended by
the Committee for deletion be
retained, with the following
amendment namely: —

“After the words ‘a motion
may be moved’ the words ‘by
the Deputy Chairman or in his
absense’, be inserted.

(v) in rule 36 the words
“Chairman may” recommended by
the Committee be deleted,

(vi) in sub-rule (2) of rule 47,
new clause (xxiii), recommended
by the Committee be deleted.

(vii) rule 175 and the sub-
heading thereto be deleted.

(viii) in rule 180, sub-rule
(6) recommended by the Com-
mittee, be deleted.

(ix) new rule 225A recom-

mended by the Committee be
deleted.

(%) in new rule 238A recom-
mended by the Committee, for
the words, “any person unless the

SIS

o

K
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and a Happy New Year. Thank you
very much, z :

member or a member of the
House unless the member making

t i i1
the allegation” be substituted,” The House stands adjourned sir

die. :
The motion was adopted.
The House then adjourne
MR. DEPUTY CHAIRMAN: Before | sine die at nine minutes p:
I conclude 1 wish you a Happy X-mas ' nine of the elack.
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